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A

Reliance EducationProtect Policy
Proposal Form

Intermediary Details

1. Intermediary Name & Code

2. Sales Manager Name & Code

3. Branch Name & Code

Proposer Details (To be filled in block capitais).

4 Proposer's Full Name

5. Address of the proposer

6.Addresé of the Educational Instituticn to be insured

7. Pericd of Insurance

8. Description of Educational Institution

9. 1s the premises owned or rented?

10. Do you wish to cover the building under Section e

11. Do you wish to cover plinth & foundation also?

and Section Xi B

12. Please state the basis of valuation opted for Section | Reinstatement Value (RIV) or Market

Value (MV) Basis

Coverage Details

| Fire & Allied Perils

A. Building

Sum Insured (Rs.)

i. Superstructure

ii. Plinth & foundation

B. Contents

Do you require Terrorism cover?

Il Burglary & Housebreaking

Contents
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i

il Electrical & Mechanical Appliances.{items are required (o be covered on RV basis)

& No | Descrption | Make & Mode Cear o T lairifcaion | Sum nsured
\ ) !
; ! Manuiaciure NG ‘ :
a
1 L B
Total '
iV Electronic Appliances {ltams are reguirec 1o b8 coverad on RIV basis}
Do you require Terrcrism cover? |
Sr. Descrintion Make & Model Yeaar of [dentification Sum Insured
No Manufacture NO.
|
Total
V. Personal Accident — Employees (Teaching and Non-Teaching Staff)
Sr. ' Capital
No . . Table Opted . Nominee Sum
Name | Age Designation For Nominee Name Relationship Insure
d Rs.
Total
Do you wish to cover reimbursement of medical
expenses due fo accident?
VI. Personal Accident {Student and Parent/Sponsor Guardian of Student)
a. Student
Sr. Capital
No Table Nominee Nominee Sum
Name | Age Class/Course Opted For Name Relationship Insured
Rs.
33
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Totar |
Do you wish ic cover reimbursement of medical expenses due io accident? 1
b. Parent {Earning Member) /Sponsor Guardian (¥ Appiicanley "
Sr. i 1 N i | Capitl
Namea | -Relation Table o ' . i aptia
No ‘Name | Ace | of the _ship with | Opted Nemines Nominee I Sum
= S the. | -Saip witn pte Name | Belationship | insured
Student | Student For _ ‘ A ;
. i ! Rs.
| |
| \
i .
| o -
) Total ) i

Do you wish to cover reimbursement of medical expenses due to accident? \

v Hospitalization Expenses

" ' Details of persons proposed for insurance (Flease aftach a separate list in the following format)

Sr. |

N Name of the Insured Desian Relationship
O- | Person (& names of atio% Date of birth with the Gender Sum Insured
family members) empioyee
VHIL. Money insurance
(Please indicate the amount to be insured)
a. In transit-limit per carrying
b. In safe
C.InTilt
IX — Evenis .
Sr. | Name of Dates of the Event Type of Expected Details of
No | the Event Start Date | End Date Event Turnout structures to be
(Audience) specially erected

etc

X. Legal Liability

A. Towards Employees

No. of

Nature of work / duties

Estimatec wages (Rs)
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i

B. Towards third parﬁes ACA = ADY = Fs.

X1 infidelity / Dishonesty of Employees

Yes/No

Do you require a floater cover? -

Sr. ’ Ndme

NO

Dssignation

.
3
=
C ]
o
ow
5
e
%
my)
[&)]

Xli — Personal Belongings of Student

Name of the Student

Address of the student

Date of birth of the student

Course/Class the student is currently pursuing

Course Duration

Xl A. Etectronic Appliances

Sr. No

Description

Make & Mode!

Year of

Manufacture

identification
No.

Sum Insured

Xl B. Personal Effects

Sr.No Details of the ltems insured Number of ltems of This Sum Insured
Type
XIil — Pedal Cycle
Sr. Description Make & Model Year of Frame No. Sum Insured
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XV - Student Allowance

Name Of the Student

Address of the Student

Date of Birth of the Studant

Names of the Immediate Family Members

Name of the Sponsor and Address

The Studentis currgntly in

Kindergarten/Middle Schacl/High
School/Undergraduate
Course/Postgraduate Course

Course/Class that the Student is pursuing

Course Duration (If applicable}

Number cf years/semesters untii gracuation from

schoot/college

Total Tuition Fees (Per academic Pefiod)

Tuition Fees paid for the current semester/ Year

Examination fees

Existing Diseases/ njury/ Disablement of the siudent

XV - Professional Indemnity

Please state limits of indemnity required
a) Any One Year (AQY)
b) Any One Accident (AQA)

Please state details of any claims lodged against the
Proposer during the past 5 years on account of services
rendered by your Institution

Have you ever insured against liabilities in the past? If so,
specify the name of the insurer, policy No. and period

Has any insurer cancelled/ declined/refused to renew your
liability insurance or accepted your proposal subject to
restrictions

Please state details of any event likely to give rise to a
liability claim against you at a future date.

Loss/Damage Details

necessary.)

Have any of the items opted for coverage under various Sections enumerated overleaf suffered any
damage previously> (If so, please give details of the same. Please attach a separate sheet, it

Name of the Date of Details of

Insurance occurrence iterns lost

Details of Loss

Amount of Loss
(Rs.)
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Previous insurance Detaiis .

(Please give details of pravious insurance, if any}

Company | Policy No Type of Policy | Expiry Date

Has any insurer
refused insurance

coverage for this

| Anyother
information

I relevant to this

coverage for this

praoperty?

property? insurance
Other Insurance Details
(Please give details of other insurance, if any)
Company | Policy No Type of Policy | Expiry Date | Has any insurer Any other
refused insurance information

relevant to this

insurance

I/'We do here declare that the above statements, answers & particulars are true to the best of my/our

knowledge and belief. It is hereby understood and agreed that the statements, answers and particulars

provided hereinabove are the basis in which the insurance is being granted and that if, after the

RGICL — Reliance EducationProtect Policy — Proposal Form
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‘AWe agrae & undertake io convey (o Reliance

additions/aiterations carriad out in ihe rigk proposed for insurance alfter submissicn of this oroposs: [
Place:
Date: ‘ ’ Sigrature of Progossr

Prohibation of rebates - Section 41 of The insurance Act 1538

1. No person shall allow or cffer to allow, sither directly or indirectly, as an inducement t any parson
to.take out Of renew or continuie an insurance in respect of any kind or risk reialing © lives ar progeny
in India, any rebate of the whole or part of the commission payablg or any rebate of ihe premium
shown on the policy, nor shall any person taking cut o renawing or continuing a policy accept any
rebate, except such rebate as may te aliowed in accordance with the putlished prospectuses or
tables of the insurer.

2. Any persen making default in complying with the provisions of this Section shall be punishable with

fine which may extend to Rs. 500/-

RGICL — Reliance EducationProtect Policy — Proposal Form
RGI- Mi-43



Annexure 1N

ReLIANCe General Insurance A Retiance Capital Cornpary
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Registered Office: 19, Reliance Centre, Waichand Hirachand Marg, Ballard Estate, Mumbai 400 038.

RGICL/MI-43/Form 3

Reliance EducationProtect Policy

WHEREAS the Insured described in the Schedule hereto (hereinafter called the “Insured”) by a
proposal and declaration which shall be the ‘basis of this contract and is deemed to be
lncorporated herein has applied to Reliance General insurance Company Limited (hereinafter
called the "Company”) for the insurance hereinafter contained and has paid or agreed to pay, in
such manner and within such time, as may be prescrlbed under the provisions of the Insurance
Act, 1938 and the rules made thereunder, the premium stated in the Schedule as consideration
for such insurance during the period stated in the Schedule or during any further period for which

the Company may accept payment ior the ranewal or extension of this Policy:

Operative Clause

The Company hereby agrees, subject to the terms, conditions and exclusions herein contained or
endorsed or otherwise expressed hereon, to indemnify the Insured/Insured Person to the extent
and in the manner specified herein, against any icss or d_amage to the property insured, injury
sustained by any Insured Person and liability incurred by the Insured due to operation of any of

the insured perils during the Policy period.

Definitions:

i “Angident” means any forivitous event or circumstance which is sudden. unexpected and
ynintentional including resultant continuous, intermitient or repeatec exposure arising out
of the same fortuitous event or circumstance.

il. “Building” means structure (above plinth and foundation excluding land) of standard

consiruction unless specifically mentioned. It shall alsg inciude connecied utlities,
sanitary fxiures and fittings, belonging to the Insured and for whizh the Insured iz
accouniable.

. “Burglary & Housebreaking” means thsft nvolving enty inte or ext
huilding/premises of the Insured’s educational institution by iorcible angd violent means or

following assault or viclence o threst (hersci, to any of insuwrads smmiGyees & eny

I
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parsan resiging lawfully in the huilding/premises of the Insured's et
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Annexure |l

ReLIANCEe General Insurance A Reliance Capital Company

Anil Dhisyhhal Ambani Crous

v.

vi.

viil.

Xi.

Xil.

“Contents” mean assets, machinery, equipment, fumniture, fixtures and fittings, electrical
installations and stock and stock-in-trade in the building/premises of the Insured's
educational institution described in the Schedule including items of property contained
therein for which the insured is accountable.

"Damage’ means actual and/or physical damage 10 tangible property.

“Day Care treatment” means treatment undertaken in a Hospital / Nursing Home on the
recommendation of a Medical Practitioner for the following diseases, iliness or injury
which reqwre hospitalisation for lessthan 24 hours:

Dlaly5|s

Chemotherapy

Radiotherapy

Eye surgery

Lithotripsy (kidney stone removal) -

~ @ a0 TP

Tonsillectomy

g. Dilatation & Curettage {(other than taken for pregnancy and/or ch:ldblrth related
treatment)

h. Surgeries/procedures that require’ less than 24 hours hospitalisation due 1o
advancement in technology.

‘Nefense Costs” mean that part of loss consisting of reasonable costs, charges, fees

(including but not limited to attorneys’ fess and experts’ fées) and expenses (other than

regular or overtime wages, salaries of fees of the trustees, committee members,

volunteers, directors, officers or employses of an educational institution) incurred in

defending any claim.

"Disease” means an alleration in the state of the body or of some of its organs,

interrupting or disturbing the periormance of the functions, and causing cr threatening

.pain and we_akness or physical or mental disorder and certified by a Medical Practitioner.
“Employes” msans any person who is permanently employed by the insured and has
" entered into a coniract of empioymenit-with the Insured.

“Errors and omissions” mean a wrongful act _constituting wrongful educational instruction,
career guidance, guidaﬂce' counseling, admittance procedures anc expulsion procedures.

["Excess” means that portion of ioss/expense to be borne by the Insured/insured Person

before any claim / nanefit under this Policy shall become payable and shall not be
reimbursed by the Company.

“Hospital/Nursing Home” means an establishment in Indig for indowr medical care anc
treatment of patients which:

5. is registered with the appropriate iocal authorities as such and beneiits from the

supervision of a Medica! Practitioner on a 24 hour basis, of

In
2
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Annexure il

ReLIANCEe General Insurance A Reliance Capital Company

Sl Dhizi=ai Ambani Trous

xiii.

Xiv.

XV.
XVi.

Xvii.

vt

KIX.

XX,

XX

XXH.

b. complies with at least the following criteria:
« it has at least 15 inpatient beds (at least 10 inpatient beds in places with a
population of less than 10,00,000);
« it has a fully equipped operating theatre where surgery is performed;
» it employs qualified nursing staff on a 24 hour basis;

+ maintains daily records of patients.

‘¢. By the nature of -the medical treatment provided is an establishment properly

recognized as a _Hospital / Nursing Home within the locality and fulfils ali the
demands ordinarily or customarily of a Hospital for medical treatment, and where all
medical treatment is administered by a Medical Practitioner, and is not, except
incidentally, a place of.rest, a place for the aged, a place for drug-addicts or place for
alcoholics, a hotel, health spa, massage center or any similar establishment.
“Hospitalisation expenses” mean expenses on hospitalisation for minimum pericd of 24
hours, which are admissible under this Poticy. However, this time limit will not apply for
spacific treatments defined under Day Care treatment taken in a Hospital / Nursing
Home.
“Injury” means bodily injury, finess or disease of or to any person.
“liiness” means sickness or disease first diagnosed during the Policy pericd for which
immediate treatment by a Medical Practitioner is necessary.
“i‘mmediate ‘fami|y member® means the father or mother of the Insured Perscn, as
specified in the Schedule.. ‘
“In-patient” means an Insured / insured Person who is admitted to Hospital / Nursing
Home ‘ '
“Insured” means the educational institution specified in the Schedule to the Policy.
wnsured Person” means and includes any student, his / her parent { earning member;/
sponsor” andfor employee of the insured’s educational institution covered under the
Policy, the empioyse’s spouse and thelr Two dependant children under the age of £3
years., '
"Kutgﬁa "construction” means and includes any builging having walls and/or roofs of
wooden - planks/ihaiched leaves‘ andfor grass’hay cf any king/bamboo/piasic
cioth,fasbhaii cloth/canvasfarpaulin end the like.
"Market Valug® means Replacement Vaiue less dépreoiation.
“aedical Praciitionser” means a person who hoids 2 degres/diploma of a recognized
institution and is registered with the Madical Council in respective staies of india. The
tarm Wedical Practitionsr includes a Physician, specialist and surgeon, provided that this

person is not 2 member of the ingurag/insured Persor's family.

RGICL - Reliance EducationProf.ectEoHcy —Wordings
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ReLIANCE General Insurance A Reliance Capitat Comparty

fpil Dhingisal Ambanl Crous

xxiii.

XXV,

XXV,

XV

XXVl

¥xviil.

XXix.

XXX.

XXX

XL

XX

XXXV,

“Money’ means and includes cash, coins, currency nates, cheques, postal orders, bank
drafts, pay orders, postage stamps.

sPeriod of Insurance” means the period commencing from the retroactive date and
terminating on the expiry date as mentioned in the Schedule.

“Policy period” means the period commencing from effective date and hour and
terminating at midnight on the expiry date'as mentioned in the Schedule.

“Pallution” means pollution or contamination of the atmosphere or of any water land or
other tangible property.

“Post-hospité!isation expenses” mean re1evént medical expenses incurred during a
pericd up to the number of days specufled in the Schedule after hospitalisation for
disease, |llness or injury sustained and conSIdered a part of a claim admissible under this
PoILcy

“Pre-gxisting condition” means a disease / iliness / injury and consequences of such
disease / lllness { injury existing or known to exist at the commencement of the Policy
period whether known or unknown to the Insured, even if the same has not been treated,
including disease / ifnsss / injury treated or for which medical advice has been sought in
the last six months before commencement of the Policy period and including their

consequences.

A“Pre-hospitalisation expenses”’ mean relevant medical expenses incurred during a period

up to the number of days specified in the Schedule prior to hospitalisation for disease,
illness or injury sustained and considered a part of a claim admissible under this Policy.

“Product” means any tangible property after it has left the custody or control of the
Insured, which has been designed, specified, formulated, marrufactﬁred, constructed,
installed, sold, supplied, distributed, treated, serviced, aftered or repaired by or on behalf

of the insured but shall not mean food and beverages supplied by or on behalf of the

insured primerily to the insured's employses as stafi benefil,

“Reinstatement Value” means the cost of replacing or rainstating on the same site,
property of the same kind ot type but not superior to or mere extensive than the insured
property when new:

“Retroactive Da*e means the date that W'H goincide with the dﬂie of commeancement of
the first Policy asllong as the Policy has bean renewead with the Compam without any
break. When there is a break, the retroactive date shali commence from the fresh Policy
start date.

“Safe” means and includes cupboards, almirahs and cash boxes mads of stesl and of

stardara make secured with stancard 10CKin sysiem.

[tap]

“olicy mentioning

"U

“Senedule” means the Scheduie attached to and forming part ©

details of the Insured/ Insured Persons and other iems covered under the Policy as well

I
il
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Annexure Il

RELIANCE General Insurance A Reliance Capital Compary

Anil Dhinghba Ambani Grovun
as the Sum Insured, the period and the limits o which benefits under the Policy are
subject to.

v, “Sponsor’ means any individual who is responsible for paying the tuition fees of the
student of his/her full time study in the insured educational institution and whose name
has.been declared in the Proposal form and specified in the Schedule.

xxxvi. “Standard construction” means any construction other than ‘Kutcha’ constructlon

xxxvii. “Student” means any individual who has confirmed admission ’to and/or is currently
pursuing his/her studies in the Insured educational institution.

XXXiil. “Third Party Administrator” means any organisation or institution that is licensed by the
IRDA as a TPA and is engaged by the Company for a fee or remuneration for providing '
Policy and claims facilitation services to the Insured Person as well as to the Company

_ for an insurable event. .

wxix.  “Wrengful Act’ means any eror, misstatement, misleading statement, act, omission,
neglect, or breach of duty committed, attempted, or allegedly committed ar attempted, by
the Insured educatlonal institution or any employee thereof individually or otherwise.

Section | (A & B) - Fire & Allied Perils

Section 1A : Building
Section I1B . Contents

What is covered :

The Company will indemnify the [nsured in respect of loss or damage o the building of the

Insured and /-or contents as specified in the Schedule, due to

[ Fire
Excluding loss, destruction of or damage caUsed to the property insured by

g) i) its own fermentation, natural heating or spontaneous combustion,
i} its undergoing any heating or drying process

b}y burning of property insured fy order of any Public Authority,

il Lightning

Il Explosion/implosion

Exciuding loss. destruction of or dama

o]
D
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Annexure i1l

RELIANCE General Insurance o A Reliance Capital Cornpary

Bnil Dhirahal Ambani Group
a) to boilers (other than domestic boilers), economisers or other vessels, machinery or
apparatus (in which steam is generated) or their contents resulting from their own
explosion/implosion
b) caused by centrifugal forces.

IV Alrcraft Damage

Loss destruction of or damage caused by aircraft, other aerial or space devices and articles

_dropped therefrom excluding those caused by pressure waves.

V Riot, Strike and Malicious Démage

Loss of or visible physical damage or destruction by externai violent means directly caused to

the property insuréd but excluding those caused by:

a) Total or partial cessation of work or the retardation or interruption or cessation of any
process or operations or cmissions of any kind.

b) Permanent or iemporary dispossession resulting from confiscation, commandeering,
requisition or destruction by order of the Government or any lawfully constituted Authority.

¢} - Permanent or temporary dispossessicn of any buiiding or plant or unit or machinery
resulting from the unlawiul occupation by any psrsen of such building or plant or unit or
machinery or prevention‘of access o the same.

d) Burglary, housebraaking, theft, larceny or any such attempt or any omission of any kind of
any person {whether or not such act is committed in the course of a disturbance of public

peace) in any malicious act.

Terrorism Damage Exclusion Warranty:

Notwithstanding any provision to the contrary within this insurance it is agreed that this insurance
excludes ioss, damage, cost or expense of ‘whatsoever nature directly or indirect’y caused by.
resulting from or in connection with any act of terrorism regardless of any other cause or event

coniributing concurrenily or in any other sequence to the loss.

For the purpose of this warranty an act of lerrorism means an act. including but imited to ihe
use of force of vioclence and/or the threat thereof, of any person or group(s; of persons whether
zciing alone or on behaif of or in connaction with any organisation(s} or governmani{sh,
committed for political, religious, ideciogical or similar puTpose including the intention o influence

any government and/or to put ihe public, or any section of the | pubiic In fear.

I
I~
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Andl Dhirgisal Ambani Growz
The warranty also excludes loss, damage, cost or expense of whatsoever nature directly or
indirectly caused by, resulting from or in connection with any action taken in controlling,
preventing, suppressing or in any way relating to action taken in respect of any act of terrorism.

If the Company alleges that by reason of this exclusion, any loss, damage, cost or expenses is
not covered by this insurance the burden of proving the contrary shall be upon the Insured.

In the event of any portlon of this warranty is found to be invalid or unenforceable, the remainder

shall remain in full force and effect.

VI Storm, Cyclone, Typhoon, Tempest, Hurricane, Tornado, Flood and Inundation (STFI)
Loss, destruction or damage cirectly caused by storm, cyclone, typhoon, tempest, hurricane,

tornado, flood eor inundation, volcanic eruption or other co&vulsions of nature.
-~ . o P =

Yo

Vil impact Damage

Loss or ws;ble physical damage or destruction caused to the property insured due to impact by
any rail/ road vehicle or animal by direct contact not belonging to or owned by:
a.the Insured or any occupier of the property insured or

h.Insured’s employees while acting in the course of their employment.

VIl Subsidence and Landslide including Rockslide

Loss, destruction or damage directly caused by subsidence of part of the site on which the
-ﬂa’—c'. - _,__.k_‘,-‘

property stands or land slide/rock slide excluding: ¥ R~ o

a) the normal cracking, seitlement or bedding down of new structuras
by the settlement or movement of made up ground
¢} coastal or river erosion

&) defective design or workmanship or use of defective maieriais
e) demalition, construction, structural atterations or repair of any property, ground works
or excavations. '
X Bursting and/or overflowing of Water Tanks, Apparatus and Fipes
¥ Missile Testing operations

XI Leakage from Automatic Sprinkler instaliations

Excluding loss, destruction or damage caused by

a) defects in construction KnCwn o the Insured

2N
n
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ReLIANCE GEUETB]. InSt__lra‘nce 7 A Reliance Capital Comnpany

Mpit hisyhai Smbani Crous
b) repairs or alterations to the property Insured
¢) repairs, removal or extension of the sprinkler installation.

XIl Bush Fire

Excluding loss, destruction or damage caused by ferest fire.

Provided that the liability of the Company shall in no case exceed in respect of each item the
Sum Insured specified in the Schedule to be insured thereon or in the whole the total Sum
Insured hereby or such cther sum or sums as may be substituiéd therefor by memaorandurn
hereon or attached hereto signed by or on behaif of the Company.

X!l Earthquake (Fire and Shock)

Loss or damage (inciuding loss or damage by fire) to any of the property insured occasioned by '
or through or in consequence of earthquake inciuding flood or overflow of the sesz, lakes,

reservoirs and rivers and/or landslide / rocksiide resulting therefrom.

"Provided aiways that in the event of a claim fcr loss or damage due to earthquake under this
Saction the Insured shall (if so required) prove that the loss or damage was occasioned by or

through or in consequence of earthquake.

-

P

What is not covered

The indemnity under this Section (1A & 1B) of the Policy shall not cover loss or damage to::

a. Livestock, motor vehicles and pedal cycies
n. Deeds, bonds, bills of exchange, promissory notes and jewellery end valuables, unless

specifically insured.

Special Exclusions

- Thig Secticn (1A & 1B) does not-cover

1. a} ‘The first 5% of each and every claim subject te a minimum of Rs. 13,000 in respect of
esch and every ioss arising out of “Act of God” perils such as earthcuake, lighining,

STFI, subsidence, iandslide and rock shde covered under this Policy.

b) The first Rs.10,000 for each and every loss arising out of oiher perils in respect of which

the insured is indemnifisd by this Policy.

The excess shall apply per event per Insured.

RGICL — Reliance EducationProtect Policy —Wordings
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Apil DhitgRhai Ambiani Crous

=l

Loss, destruction or damage caused by war, invasion, act of foreign enemy, hostilities or war
like operations (whether war be declared or not), civil war, mutiny, civil commation assuming
the proportions of or amounting to a popular rising, military rising, rebellion, revolution,

insurrection or mifitary or usurped power.

' Loss, destruction or damage, directly or indirectly, caused to the property insured by:

a) lonizing, radiation or contamination by radioactivity from any nuclear fuel or from any '

nuclear waste from the combustion of nuclear fuel
b} Radio active toxic, explosives or other hazardous properties of any expioswe nuclear

assembly or nuclear component thereof .

Loss, destruction or damage caused to the insured property by polivtion or contamination
excluding:
a)  pollution or contamination which itself results from a perfi hereby insured against

b)  any peril hergby insured against which itself results from poliution or contamination.

Loss, destruction or damage to bullion or unset precious stones, any curios or works of art
for an amount exceeding Rs. 10,000/-, m manuscripts, plans, drawings, securities, obligations
or documents of any kind, stamps, coins or paper money, chequea books of accounts or

other business books, computer systems records, explosives uniess otherwise expressly

stated in the Palicy.

Loss, destruction or damage to the stocks in Cold Storage premises caused by change of

temperature

{ogs, destruction or damage to any slectricai machines, apparatus, fixtures,;or fittings
arising from or occasioned by over-running, excessive pressure, short circuiting, arcing. self
heating or leakage of electricity from whatever cause (lightning included) providsd that tiis

exclusion shall appiy only to the particular elecirical machine, appardtu fixture or fitting so -

affected and not to other machines, apparatus, fixtures or fitiings which may be destroved of

damaged by fire so sef up.

Expenses necessarily incurred on (i} Architects, Surveyors and Consuling Engineer's fees
and (iiy debris removal by the insured following a loss, destruction or damage the propeny

insured by an insured peril [N excess of 3% and 7% of the cieim amount respectively.
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9. Loss of eamings, loss by delay, loss of market or other consequential or indirect loss or

damage of any kind or description whatsoever.

10. Loss or damage by spoilage resulting from the retardation or interruption or cessation of any

process or operation caused by operation of any of the perils covered.

11. Loss by theft during or éfter the occurrence of any insured peril except as provided under

Riot, Strike, Malicious and Terrorism Damage cover.

12. Loss or damage to property insured if removed to any building or place other than in which it
" is herein stated to be insured, except machinery and equipment temporarily removed for
repairs, cleaning, renovation or other similar purposes for a period not exceeding 60 days.

Sum Insured:

The basis of valuation in respect of buildi'ng and contents, shall be on reinstatement value or

market value, as opted by the Insured.

Basis of indemnity:

a) The indemnity in respect of building and contents, other than stocks / stock in trade, shall
be on the basis of reinstatement value or market value, as opted by the Insured. In
respect of stock / stock in trade, it shall be on market value. . l

b) In the event of properly insured being damaged by any of the insured periis, the

= . ' Company shall pay for the amount of damage cr loss or at its option replace or repair the

' damaged property.

c) If the property hereby insured shall, at the breaking out of 'any fire or af ihe
cemmencement of any destruction of or damage 1o the property by any of the insured
perils be collectively of greater valug than the Sum Insured thereon, then the Insured
shall be considerad as being his cwn insurer for the difference and shall bear a rateabie
portion of the loss a(_:cordingly. Every item, if more than one. of he Pd’!icy shall be

_separately subject to this sub-clause.
'Reinstatement of Sum Insured

At all times during the Policy period the insurance cover wili be maintained to the full extent of the
respective Sum Insured in consideration of which upon the settlement of any loss under this
Policy, pro-rata premiurn for the unexpired period from the date of such loss 1© the expiry of

Folicy period for the amount of such loss shali be payable by the insured (c ihe Company.

L8
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The additional premium referred above shall be deducted from the net claim amoeunt payable
under the Policy. This continuous cover 10 the full extent will be available notwithstanding any
previous loss for which the Company may have paid hereunder and irrespective of the fact
whether the additional premium as mentioned above has been actually paid or not following such
loss. The intention of this condition is to ensure continuity of the cover to the Insured subject only
to the right of the Company for deduction from the claim amount, when seltled, of pro-rata
premium to be calculated from the date of loss till expiry of the Poiicy.

Notwithstanding what is stated above, the Sum Insured shall stand reduced by the amount of foss
in case the insured immediately on occurrence of the loss exercises his option not to reinstate the

Sum Insured as above.

Section ll - Burglary & Housebreaking

What is covered

a) The Company wiil indemnify the Insured in respect of loss or damage to contents, by burgiary
and/or housebreaking.

b) Damage to the insured educational institution andfor safe resulting from burglary and/or
housebreaking of any attempt thereat subject to a maximum of 5 % of the Sum Insured

under this Section.

Provided however that no 10ss under clauses a) and b) hereinabove, shall together exceed the

~ Sum Insured under this Section.
Sum Insured:

The basis of valuation in respect nf contents, other than. stock/ stock in irade, shall be on
reinstatement value or market value as defined under.Sub-section A hereinabove. as opted by

the Insured. However, in respect of stock / stock in trade, it shall be on market value.

Basis of indemnity:

a) The indemnity in respact of contents, other than stock/ stock in irade, shall be ¢n reinstalement
value or market value as defined under Sun-section iA hereinabove, 28 opled Oy he insured.
However, in respect of stock & stock in trade, it shall be on markst valus.

£} In the event of property insured being damaged by any o (32 soecifer perils
shali pay for the amount of damage or ioss or at its option repiace of repalr the damaged

nroperty.
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¢) If the property hereby insured shall, at the breaking out of any fire or at the commencement of
any destruction of or damage to the property by any other peril hereby insured against be
collectively of greater value than the Sum Insured thereon, then the Insured shall be considered
as being his own insurer for the difference and shall bear a rateable portion of the loss
accordingly. Every itern, if more than one, of the Policy shall be separately subject to this sub-

clause.

Special Exclusions:

The Company shali not be liable jn respect of loss or damage :-

1. by burglary and/or housebreaking or theft where any employee and}’or student of the Insured
educational Institution is concerned as principal or accessory
to livestock, motor vehicles and pedal cycles :
to money, securities for money, stamps, bullion, deeds, bonds, bills of exchange, promissory
notes, shares and stock certificates, business books, manuscripts, documents of any kind,
unset precious stones and jewelry and valuabies, uniess specifically insured

4. to money and/or other property abstracted from safe following the use of the key to the said
safe or any duplicate thereof belonging to the Insured, unless such key has been obtained by

assault or violence or any threat thereof.

Reinstatement Value Clause { applicable for Buildings, Machinery, Furniture, Fixture and

Fittings if opted by the Insured under Section 1 and/ or Section Il of the Policy).

In the eyenf of the property insured under Section ! znd/ or Section i of this Poficy being
destroyed or damaged, the basis upon which the amount payable under each of the sald
Sections of the policy is to be calculated shall be cost of replaging or reinstating on'the same sile
or any cther site with property of the same Kind or type bul not superior 10 of More gxtensive than
the insured property when new as con date of the loss, subjact to the foliowing Special Provisions
and subject also 1o the terms and conditions of the policy except in so far 2s the same may be

varied hereby."

Special Provisioh

1. The work of replacement or reinstatement {which may be carried oul upon anoiher site and
in any manner suitable 10 the reguirements of the insured éubjem 1o the Habiiity o the
Company not being thereby increased) must be commenced and carried out with reasonable
dispatch and in any case must be completed within 72 months aftar e destruclion of

damage or within such further time as the Company may in writing alicw, oiherwise no
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payment beyond the amount which would have been payable under the policy if this
memorandum had not been incorporated therein shall be made.

2. Until expenditure has been incurred by the Insured in replacing or reinstating the property
destroyed or damaged the Company shall not be liable for any payment in excess of the
amount which would have been payable under the poiicy if this memorandum had not been

. incorporated therein. ' k

3. I at the time of replacement or reinstaternent the sum representing the cost which would
have been incurred in replacement or reinstatement if the whole of the property covered had
been desiroyed, exceeds the Sum Insured thereon or at the cofnr‘nencemen't of any
destruction or damage fo such property by any of the perils insured against by the policy,
then the insured shali be considered as being his own insurer for the excess and shall bear a
rateable proportion of the loss accordingly. Each item of the policy (if more than one} to

which this memorandum applies shall be separately subjsct 10 the foregeing provision

& This Memorandum shall be without force or effect if
a. the Insured fails to intimate to the Company within 8 months from the date of
destruction or damage or such further time as the Company may in writing allow’

his intention to replace or reinstate the property destroyed or damaged

b. theinsured is unabie or unwilling to replace or reinstate the property destroyed or

damaged on the same or another site

Section lil - Electrical & Mechanical Appliances

What is covered:

The Company will indemnify the Insured against unforessen and ‘sudden physical damage
caused by andior solely due to eecmcai ana/or rwechqmcal preakdown of elscirical and
mechanical appliances, apparaius or gadgeis and/or any mechanical or electrical installations
specified in the Schedule hereto whilst contained in or fixed in the insured’'s educational
ingtitution.  Provided that the liability of the Comgany in respect of anv ong item in the Folicy

o

period will not excesd the Su insured set againat such iiem in the Scheduie

Sum insured;

(8]
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The Sum Insured in respect of each item for coverage under this Section shall be equal to the

cost of replacement of such item by a new item of the same kind and capacity which shall mean

its current new replacement cost including ordinary freight, customs duty, other dues, if any, and

cost of erection (CNRV basis).

Basis of indemnity:

a.

In cases where damage to an insured item can be repaired, the Company'r will pay expense
necessarily incurred to restore the damaged méchine to its former state qf serviceability plus
the cost of dismantling and re- erection incurred for the purpose of effecting'the' repairs as well
as ordinary freight to and from a repalr shop, customs duties, if any, to the extent such
expenses have been included in the Sum Insured, If the repaxrs are exeouted at & workshop
owned by the Insured the Company will pay the cost of materials and wages incurred for ths

purpose of the repairs plus a reasonable percentage to cover overhead charges.

No deduction shall be made for depreciation in respect of parts replaced except those with

wear and tear parts and limited life but the value of any salvage will be taken into acceunt.

If the cost of repairs as detailed hereinabove equais of exceeds the actual value of the
machinery insured immediately before the occurrence of the damage the settiement shall be

made on the basis provided for in (b} below.

In cases where an insured item is destroyed, the Company will pay the actual value of the
itemn immediately before the occurrerice ofr the loss including costs for ordinary freight
eraction and customs duties, if any, provided such expenses have baen included in the Sum
Ingured, such actua! value to be calculated by deduciing proper depreciation from the
replacement value of the item. The Compeny will aiso pay any normal charges for the

dismantling of the machinery destroyed but the salvage wili be taken info account.

Any extra charges incurred for over time, night-work, work on public holidays, express freight

are covered by this insurance only if especially agreed to in writing.

tn the event of ihe Makers’ drawings, patierns and core DOXes Necessary for the exscution of
a repair not being available the Company shali not he fiabls for cost of making any such

drawing patterns or core boxes.

The cost of any altgrations, improvements or over

Folicy.
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The cost of any provisional repairs will be borne by the Company if such repairs constitute

part of the final repairs and do not increase the total repair expenses.

If the Sum Insured is less than the amount required to be insured, the Company will pay only
in such proportion as the Sum Insured bears to the amount required to be insured. Every
iter if more than one shall be subject to this condition separately.

The Company will make payment only after being satisfied, by production of the necessary
bills and documents, that the repairs have been effected or replacements have taken place,
as the case may be. The Company may, however, not insist for bills and documents in case
of total loss where the Insured is unable 1o replace the damaged equipments for reasons

beyond their control. In such cases claims can be seit'lec_i on ‘indemnity Basis’.

‘Special Exclusions:

The Company shall not be liable in respect of loss or damage caused by or due o -

1 The Excess, as stated in the Schedule, to be first borne by the insured cut of each and
gvery claim; where more than one item is damaged in one and same occurrence, the
Insured shall not, however, be called upon to bear more than the highest Excess
applicable to any one such item.

2. Loss of or damage to belts, ropes, chains, rubber tyres, gies, moulds, blades, cutfters,
knives or exchangeable tools, engraved or impression cylinders of rolis; objeofs made of
glass, porcelain, ceramics, all operating media (e.g. lubricating oil, fuel, catalyst,
refrigera:nt_, dowiherm) felts, endless conveyor belts or wires; sieves, fabrics, heat
resisting and antli-corrosive lining and paris of simitar nature, packing malerial. pans not
made of metal {except insulating rpaterial) and non-metallic fining or coating of metal

. parts; uhless loss or damage to the equipments/machinery ig indemnifiabie in terms of
the Policy. ]

3 Loss or damage for which the manufasturer or supplier or repairer of the propery is

responsible either by law or contract.

in any aciion, suit or other proceeding where the Company allegas that oy reason of the
provisions of the excepticns of axclusions above, any loss, destruction, damage or fdability s nol
coversd by this insurance, the burden of proving that such ioss, gestruction, damage o Habiity &

covered shall be upon the Insured.

n
[4¥)
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Section 1V - Electronic appliances -

What is covered:

The Company will indemnify the Insured against loss or damage to electronic installations
specified herein below while contained or fixed in the Insured’s educational institution due to any

cause other than those specifically excluded.

a) Electronic appliances, apparatus, gadgets and/or_lany' electronic installation including
Computers pertaining to Insured's trade/business while contained or fixed in the Insured’s
educational institution and mentioned in the Schedule ,

b) Poriable Computers mentioned in the Schedule belonging to the Insured educaticnal
institution and in the personal custedy df the permanent employee(s) of the Insured
educational institution, when carried anywhere in the world as accompanied baggage..

¢) Data carrying materials and data contained in or on such data carrying matetials and/or
Software/Compuier Programs (other than own/in-house developed Software/Computer

Programs) to the extent mentioned in the Schedule.

Sum Insured:

The Sum Insured in respect of each item for coverage under this Sectior shall be equail to the
cost of replacement of such item by a new item of the same kind and capacity which shall mean
its current new replacement cost including ordinary freight, customs duty, other dues, if any, and

cost of erection {CNRV basis).

The Surn Insured of the eguipment insured under this Section shall inciude the value of ‘System
Software’. :

The Sum Insured in respect of data carrying equipment and data contained it or on such data
carrying materials and/or Software/Computer Programs shalt be the amount required for restoring
the insured external data media by replacing lost or damaged data media by new material anc

reproducing lost information.

Basis of indemnity:

s In cases where damage o an insured item can be repaired ihe Company will pay expenses
necessarlly incurred {o restore the damaged machine 1o its former slate of serviceability
nlus the cost of dismantiing and re-crection ingurred for the purpose of eifecting the repalrs

as well as ordinary freight io and from repair-shop customs dulies and dues #any, 1o the

o

o
Iy
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extent such expenses have been included in the Sum Insured. f the repairs are executed
at a workshop owned by the Insured, the Company will pay the cost of materials and wages
incurred for the purpose of the repairs plus a reasonable percentage to cover overhead

charges.

No deduction shall be made for depreciation in respect of parts replaced, except those with
limited life, but the value of any salvage will be taken into account. If the cost of repairs as
detailed hereinabove equals or exceeds the actual value of the machinery insured
immediately before the occurrence of the aamage, the settlement shall be made on the

basis prévided far in (b) below.

b. In cases where an insured item is destroyed, thé Company will pay the actual value of the
item immediately before the occurrence of the Iosé, including costs for ordinary freight,
erection and customs duties if any, provided such expenses have been included in the
Sum Insured, such actual value to be calcuiated by deducting proper depreciation from the
replacement value of the item. The Company will aiso pay any normal charges for the
dismantling of the machinery destroyed, but the salvage wili be taken into account.

Any extra charges incurred for overtime, night-work, work on public holidays, express freight,

are covered by this insurance only if specially agreed to in writing.

in the event of the Makers' drawings, patierns and core boxes necessary for the execution
of a repair not being available the Company shall not be liable for the cost of making any

such drawings, patterns and core boxes.

The cost of any alterations, improvemeanis of overhauls shail not be recoverabie under this

Policy.

The cost of any'proh‘fisional repairs wili be borne by the Company if such repairs constitute
part of the finai repairs, and do not increase the total repair expensas.

c. In cases where the insured ftern is subjected io fotal inss arng meanwhile i becomes
obsolete, all costs nacessary o repiace the lost or gamaged insured item with a follow-up
model(similar typejof similar structure/monfiguration ( of similar quality 1.e fow, average of

kigh capacity will be reimburssd.

o
o
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If the Sum Insured is less than the amount required to be insured, the Company will pay
only in such proportion as the Sum Insured bears to the amount required to be insured.

Every item if more than one shall be subject to this condition separately.

The Company will make payments. only after being satisfied, with necessary bills and
documents that the repairs have been effected or replacements have taken place, as the
case may be. The Company may., however, not insist for biils and documents in case of total
loss where the Insured is unable to replace the damaged equipment for reasons beyond their

contral. In such cases, claims can be settled on “indemnity basis”.

d. The Company will indemnify any expenses that can be proved io have been incurred by the
insured within a period bf:12 month's as from the date of the occurrence strictly for the
purpose of restoring the insured external data media to a condition equivalent to that existing
prior to  the occurrence and necessary for permitting data processing operations to be

continued in the normal manner.

If it is not necessary o reproduce lost data or information, or if such reproduction is not
effectad within 12 months after the occurrence, the Company shall only be liable to indemnify
the expenses incurred for replacing the lost or damaged data media themselves by new

material.

As from thaBiard
remaining Pollcy perlod by the amount of indemnity paid, unless the Sum Insured is

_-ta;n-;naemmflaﬁle ooourrenf‘e the Sum insured shall be reduced for the

reinstated.

Special Exclusions:

Trie Company shall not be liabte for:

1. The Excess, as stated in me Schedule, to be first borne Dy u"e sured oul of each and
every claim; where more than one item is damageo in one and same occurrence, the
Insured shall not; howeier, be calied upon to bear more than 1ne highest Excess
applicabie to any one such item. '

2. Loss or damage caused By any faults or defects existing ai the lime of commencement

of the present insurance within the vnowledgs of the Insured, or his representatives

whether such faults or defacts were known to the Company or not

5. Loss or damage as a direst consequence of the sontinual influgncs of ooperation (8.c.
wear and tear, cavitations, srosion, corrosion, ingrusiationt or of gradual deterioration
due ic atmosgheric conditions,
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4.

10.
11,

Any costs incurred in connection with the elimination of functional failures unless such
failures were caused by an indemnifiable loss of or damage to the insured items.

Any cosis incurred in connection with the maintenance of the insured items, such
exclusion also applying to parts exchanged in the course of such maintenance
operations.

Loss or damage for which the manutacturer or -supplier of the insured items is
responsible either by law- or under contract.

Loss of or damage to rented or hired equipment for which the owner is responsible
sither by law or under a lease and/or maintenance agree'ment.

Consequential loss or Iiatﬂi!ity of any kind or descriptton.

Loss of or damage to buibs valves, tubes, ribbons, fuses seals, belts, wires, chains,
rubber tyres exchangeable tools, engraved cylinders, objects made of glass, porcelain
or ceramics sieves or fabrics, or any operating media (e.0. 'ubricating oil, fuel,
chemicalis).

Aesthetic defects, such as scratches on painted polished or enametied surfaces.

Any costs arising from false programming, punching. labeling or inserting, inadvertent
canceling of informaticn  or discarding of data media, and from 1oss of informaticn

caused by magnetic fieids.

in respect of the par’(s mentioned under 9) and 10) above the Company shall be liable to

provide compensation in the event that such paris are efiected by an indemnifiable loss or

damage to the insured items.

Section V: Personal Accident - Employees (Teaching and Non-Teaching

Staff}

What is coversd

This Section provides for compsnsation 10 Insured Person being the insured employee
his/her nominee or legal re’presentétive in the event of bodily injury, solely and direclly,
caused by accidental, violent, extema visibie means resulting in death ©

disablemsent within :Z{twelvc} calendar monihs of oceurrence of such injury.

It also provides for reimbursement. inthe event of the death of the Insured Person dus o

injury caused, solely and directly, by accidental. viclent, axternai and visible means
cutside his/her residence, of the expanses incurred far ransporiation of insured Person’s

dead body fo the place of residence subject to a maximum of Rs 2,500/
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3. It further provides for, in the event of death or permanent total disablement of the Insured
Person caused, solely and directly, by accidental, violent, external and visible means,
compensation towards Education Fund for dependent children as below:

a. If the Insured Person has one dependent child beiow the age of 21 years who is
pursuing studies, an amount of Rs 5,000/-
b. fthe Insured Person has more than one dependent child below the age of 21

years who are ‘pursuing studies, an amount of Rs 10,000/-

provided that the agé limit of 21 years shall apply as on date of accident and not at the
beginning of the Policy year. ‘

4 Benefit of extended cover under this Section of the Policy for payment of medical
expenses shall be subject ¢ the Sum Insured as specified in the Schedule, upon
payment of additional premium. This shall become payable on settlement of a valid claim

under this Section.

Basis of Settlement

Subject to the Capital Sum Insured (CSI) being the maximum liability of the Company under
these Sections, the Company shall pay to the Insured Person, his/her nominee or the legal
representatives, as the case may be, the sum or sums as set forth in the Table of Benefits below:

Capital Sum
insured (CSH)
100 %

t. Death :
2. Total and irrecoverabie loss of . : :

I. Sight of both eyes or of the actual loss by physical separation of the o | ‘
entire hands or two entire fest or one entire hand and one entire foctor |
of such loss of sight of one eye and such loss of one entire handorone | 100 % - :
entire foot. - ' ! ;

Table of Benefits 'I Percentage of
i
-

1l Use of ;two hands or of two feet or of one hand and one foot or of such

toss of sight of oné eye and such loss of use of 6ig hand or one foot.  * 1 100 % [
3. Total and irrecoverable loss of ' '
i) The sight of one eye or the actual i0ss by physical separation of ong | : i
entire hand or one entire foot. ' 50 % |
i Use of a hand or a foot without physical separation | 5C %
| H
For the purpose of items 2 and 3 above, this shail mean separation at or abova wrist and/or of
the foot at or above ankle, respectively. e
4. Permanent total and absolute disablement disabling the insured persor 3
from engaging in any employment of occupation of any description .
-+ whatsoever. 1 100 %
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5. Total and irrecoverable loss of various parts as given below:

Percentage of
Capital Sum
insured

Loss of toes - all 20%

Loss of toes great - both phalanges 5%

Loss of toes great - one phalanx 2%

Loss of toes other than great, if more than one toe lost: each 1%

Loss of hearing - both ears ' 75%

Loss of hearing - oneg ear ' ' 30%

Loss of four fingers and thumb of one hand : 40%

Loss of four fingers ' 35%

Loss of thumb - both phalanges ‘ 25%

Loss of thumb — one phalanx 10%

Loss of index finger — three phalanges or twd phalanges or one phalanx

) . 10%

Loss of middle finger — three phalanges or two phalanges or one phaianx 6%

Loss of ring finger - three phalanges crtwo phalanges or one phalanx 5%

Loss of little finger - three phalanges or two phalanges or cne phalanx 4%

Loss of metacarpals — first or second (additional) or third, fourth or fifth 3%

{additional) ‘

Any cther permanent partial disablement Percentage as
assessad by a
panel doctor of
the Company

6. Temporary Total Disablement

If such injury shall be the sole and direct cause of temporary total disablement, then so long as

the Insured Person shall be totally disabled from engaging in any employment or occupation of

any description whatsoever, a sum at the rate of specified percent of the Capital Sum Insured
under this Section hereto wilt be applicable after a specified period as stated in the Schedule.

Notwithstanding anything contained in the Policy, the Company shall not be ligple-fQr.. ... -

compensation under more than one of the items in the Table of Bensfits hereinabove, in the

same period of disablement of the nsured Person.

Section Vi — Personal ‘Accident (Student) and Parent(Earning member}

/Sponsor Guardian of Student}

D
3
IG
[
Bl
{8
Cr
1]
3
[
jal
T
=

This Section prevides for payment of compensation 1 insurad Fersen Deing i
or his’her nominee or his/her legal representatives towards bodily injury soiewy and directly

causad by accidental, violent, exiarnal and visibie means, rasuiting in death Of disablement of the

4]
)

insured Person., within 12 {twelve) calendar monihs of poourranse of such Ny,

¢
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This Section further provides for payment of compensation to the Insured person being the

parent/sponsor of the Insured Student or his/ner nominee or his/ her legal representatives

towards bodily injury solely and directly caused by accidental, violent, external and visible means,

resulting in death or disablement of the Insured Person within 12 (twelve) calendar manths of

occurrence of such injury.

Bengfit of extended cover under this Section of the Policy for paymenf of medical expenses shall

be subject to the Sum Insured as specified inthe Schedule, upon payment of additional premium.

This shall become payable on setftlement of a valid claim under this Section.

Basis of Setttement

Subjéct to the Capital Sum Insured (CSI) being the maximum liability of the Company under

these Sections, the Company shall pay to the Insured Person or hisfher nominee or the legal

representatives, as the case may be, the sum or sums as set forth in the Table of Benefits below:

[ Table of Benetits Percentage of
‘ : Capital Sum
Insured (CSH)

1. Death ‘ 100 %

2. Tota! and irrecoverable loss of

1. Sight of both eyes or of the actual loss by physical separation of the two
entire hands or two entire feet or one entire hand and one entire foot or
of such ioss of sight of one eye and such loss of one entire hand orone | 100%
entire foot.

[V. Use of two hands or of two feet or of one hand and one foot or of such

loss of sight of one eye and such loss of use of one hand or ong foct, 100 %
3. Total and irrecoverable loss of
i) The sight of one eye or the actual ioss by physical separation of one
entire nand or one entire f0ot. . F 50 %
iv) Use of a hand or a foot without physical separation - | 50 %

]

For the purpose of items 2 and 3 above, this shall mean separation at or abeve wrist and/or of
the foot at or above ankle, respeciively. - :

4 Parmanent total and absolute disablement disabling the insured person i
from engaging in any employment or accupation of any description . i
whatsoever. ) - 100 %

5 Tolal and irrecoverable loss of various paris as given below: )

Percentage of
a2

| Capital Sum !
Insured ‘
Loss of togs - all L 20%
Loss of toes great - both phalanges ' 5%
Loss of 1oes great - ong phalanx P 2%
Loss of toes other than great, if more than one 1og oSt sach C 1%
Loss of hearing - both ears | 75%
Loss of hearing - one ear I 30%
TLoss of four fingérs and thumt of one hand L 40%
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Loss of four fingers 35%

Loss of thumb - both phalanges 25%

Loss of thumb — one phalanx 10%

Loss of index finger — three phalanges or two phalanges or one phalanx

10%

Loss of middle finger — three phalanges or two phalanges or one phalanx 6%

Loss of ring finger - three phalanges or two phalanges or one phalanx 5%

Loss of little finger - three phalanges or two phalanges or one phalanx 4%

Loss of metacarpals — first or secend {additional) or third, fourth or fifth 3%

(additional) '

Any other permanent partial disablement ‘ Percentage as

assessed bya -
pane! doctor of
the Company

Notwithstanding anything contained in the Policy, the Company shall not be liable for
compensation under more than one of the items in the Table of Benefits hereinabove, in the

same period of disablement of the Insured Person.

Special Exclusions ( for Sections V and Vi of the Policy}

The Combany shall not be liable under these Sections for: '

—y

Any payment in case of more than one claim under the Policy during any one Pelicy period
by which the Company’s maximum liability in that petiod exceeds the available sum payable.
Any existing disablement.

Death or disablement resuiting, directly or indirectly, caused by, contributed to or aggravated

" or prolonged by child birth ¢r from pregnancy or in consequence thereof.

Payment of compensation in respect of ceath, injury or disablement of the Insured Person (a)
from intentional self-injury, suicide or attempted suicide, {b) whilst under the influence of
intoxicating liquor or drugs () whilst engaging in aviation or ballooning whilst mounﬁr{g into,
dismounting from or traveling in any alcraft or balloon clher thar as a passenger {fare
paying br otherwise) in any duly licensed stangard type of aircraft anywheré in the world, {d}
directly or indirectly, caused by venereal disease, AIDS or insanity, (g) arsing or reéulting
from the insured Person committing any breach of law with criminal intent {f) whilst engaging
in racing, hunting, moumatneering, ics hockey, winier sports (g} self expo}sure 10 needless

perils except in an attempt & save human iite,

. . 3
T

‘Standard tyvpe of airoraft’ means any gircraft duly licensed to carry passengers (for hi

otherwise) by an appropriate authority irrespective of whether such an zirora® e privaisly ownes

or charterad or operated by a reguiar girline or whether such an aircraft has a single enging or

m

uttiengine.

(93]
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Section VII_Hospitalization Benefit

What is covered

The Company, under this Section, undertakes, that if during the pericd mentioned in the
Schedule, the Insured Person shall contract any disease, iliness or injury and if such disease,
iilness or injury shall upon the advice of a duly qualified Medical Practitioner require -any such
Insured Person, to incur hospitaiisation and / or other related expenses at any Hospital/ Nursing
Home in India as an inpatient or domiciliary hospitalisation expenses in any of the circumstances
mentioned hereunder, then the Company will pay to the Insured Person, his /her nomines, or the-
legal representatives, as the case may be, the amount of such expenses/charges as would fall
under the different heads mentioned below and as are reasonably and necessarily incurred by or

on behalf of such tnsured Person for -

Hospital/Nursing Home (Room & Boarding and Operation theaire) charges
Fees of Surgeon, Anaesthetist, Nurse, Specialisis etc.
Cost of diagnostic tests, medicines, bloed, oxygen, appliances like pacemaker, artificial
limbs and organs efc. ' '
4. Pre and post hospitalisation expenses
5. Day Care treatmént

in manner, for the period and to the extent of the Sum Insured as mentioned in this Policy.

1.Hospitalisation Expenses

This . benefit covers payment of hospitaiisation expenses incurred by the Insured Person for
disease / #iness / injury contracted or sustained by the insured Person during the Policy period as
specified in the Schedule, in a Hospital/Nursing Home, as an in-patient, which, among othsr
things, inc iudes, Hospital/Nursing Home (Room & Boarding and Cperation theatre} charges, fees
of Surgeon, Anesthetist, Nurses, Specialisis, the cost of dizgnostic iests, medicines.. blood.
oxygen, appiiances like pacemaker, arificial iimbs and organs 18, .

The Insured Person should have besn hospitalised as an in-satient for 2 minimum period of 24
hours. However, in respect of Day Care treatment undertaken in & Hospital / Nursing Home.

hospitalization &s an in- patient can be fu7 igss than 24 hour period.

2. Domiciliary hospitalisation

(o)
[
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This benefit covers payment of expenses incurred for medical treatment pertaining to domiciliary
hospitalisation for a period exceeding three days for disease, itiness or injury, which in the normal
course, would require care and treatment at a Hospital/Nursing Home, but is actually taken whilst
the Insured Person is confined at home in India, under any of the following circumstances
namely: -
a. the condition of the patient is such that he/she cannot be removed to Hospital/Nursing Home,
or

b. the patient cannot be admitted to Hospital/Nursing Home for lack of accommodation therein.

Domiciliary hospitalisation benefits shali be subject to the Sum Insured mentioned in the
Schedule, and shall, in no case cover expenses incurred for: '

a. Pre and Post Hospital treatment,
b. Treatment of any of the following diseases / illness / injury:
1. Asthma
Bronchitis
Chronic nephritis and nephritic syndrome
Diarrhea & ali types of dysenteries including gastroenteritis
Diabetes mellitus and insipidus B ‘
Epilepsy
Hypertension

® N s W N

Influenza, cough and bold

9. Al psychiatric or psychosomatic disorders

10. Pyréxia of unknown origin for less than 10 days

11. Tonsillitis and upper respiratory tract infection inciuding laryngitis & pharangitis

12, Arthritis, gout and rheumatism.

Domiciliary hospitalisation benefits also cover expsnse on nuwses engaged on the

the Sum

[ 6]

recommendation of the attending Medical Practitioner. The same shall bg subject §
Insured mentioned in the Schedule. '

3. Pre-Hospitalisation

This banefit covers relevant medicel expenses necessarily incurred guring & period up tC the

number of days as mentionad in the Schedule prior to hospitalisation for reatm

483
3

finess or injury sustained and considered & part of a clalm admissible under ihis Polioy

4. Post-Hospitalisation

This benefit covers relevant medical expenses necessarily incurred during

c
o
3
(]
m
k!
@

.
3
G
[
T3
0

—

b
@

number of days mentioned in the Scheduie.after discharge from Hospital © Nursing Hom

aq»
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continuous treatment of the disease, illness or injury sustained for which the Insured Person was

hospitalised giving rise to an admissible claim under this Policy.

Special Exclusions

The Company shall not be hable to make any payment for any claim directly or 1nderectly.
caused by, based on, arising out of or howsoever atiributable to any of the following:

1) Pre-existing diseases / iliness / injury / condition - All diseases, iinesses, injur?eé;
condition which are pre-existing when the cover incepts for the first time under this
Policy, unless specifically stated otherwise in the Schedule.

2) Medical expenses incurred for sreatment undertaken for disease, illness, m;ury WI'[hIn.

30 days of the inception date of this Poticy. This exclusion does not apply for all claim
free renewal policies without a break in cover.

3 Expenées incurred on treatment of following diseases, illness, injury within the first year
from the inception of this Policy:

a. Cataract. '

b. Benign Prostatic Hypertrophy.

c. Myomectomy, Hysterectomy or menorrhagia or fibromyoma unless because of
malignancy. |

d. Dilation and curettage {other than taken for pregnancy and/or childbirth relatgd
treatment).

e. Hernia, hydrocele, congenital internal disease, fistula in anus, sinusitis.

f Skin and all internal fumors/ cysts/nedules/ polyps/ piles of any kind inciuding

 breast lumps unless malignant /adenocids and hemorrhoids.
g. Dialysis required for chronic renal faiiure.
h. Qastric and Duodenal ulcers. -
i Deviated Nasai septum surgery and surgery and reaiment o sinusss
i. Qall stones and kidney stones treatment and surger‘es.
This exclusion does not apply for aki clalm free renewa policies.
) Circumcision unless necessary for treatment of 2 disease. iilness ar injury nol exciuged

hereunder, or, as may be necessitated due to an accident.

n
e

Dental treatmeant or surgery of any Kind uniess requirng nospitalisation.

Birth controi procedures, hormone replacement therapy, treaiment grising from or

(8]
Rk

traceahia to pragnancy. childbirth inctuding caesarean s cion ang voiuniary medical
termination of pregnancy during the first 12 weeks from the date of conception.

Hawever, this exclusion wili nol apply to Eclopic Pregrancy proveo by diagnosic
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means and certified to be lifs threatening by the attending Medical Practitioner.
7) Routine medical, eye and ear exarminations, cost of spectacles, laser surgery, contact
lenses or hearing aids, vaccinations, issue of medical certificates and examinations as
1o suitability for employment or travel.
8) Acquired Immune Deficiency Syndrome (AIDS), AIDS related complex syndrome
(ARCS) and all duseases / ilness / injury caused by and/or related to HIV.
9) Vitamins and tomc:s unless forming part of treatment for disease, iness or-injury as
certified by the Medlcal Practitioner, '
10) Treatment of obes:’iy, general debility, convalescence run down condiiion of rest cure,
congenital external disease/ illness or defects or anomalies, sterility, venersal disease
or intentional self-injury and use of lntomcatmg drugs/alcohol.
11} Sex change or treatment, which resulis from, o7 i8 in any way related to, sex change
12) Vaccination and inoculation of any kKind.
13) Treatment by a family member and seli-medication or any treatment that is not
scientifically recognized.
14) Any criminal act.
15) Disease / illness / injury, directly or indirectly, caused by or arising from or atiributabie
to foreign invasion, act of foreign enemies, hostilities (whether war be declared or not),
civil war, rebellion, revolution, insurrection, military or usurped power, riot or civil
commotion, act of terrorism.
6) Any treatment received in convaiéscent homes, convalescent hospitals, health hydros,
nature cure clinics or similar establishments e e LEETT T e
17) Any medical, physical or mental condition or treatment or service, which is spﬂcmoql Y
excluded under this Policy.
18) .Alcohol or drug abuse.
19) Prostheses, corrective devices anc medical appliances. which are nei, regquired intra-
operatively or for the disease/ finces/ Iniury for which ihe insured Person was
_hospitalised.
20) Any stay in Hospital/Nursing Home without underiaking any treatment or where there is
no active reouar treatment by the Medical Practitioner or for sbservation endfor
investigation. o

21} Treatment of menta! disease /iiness, stress, psychiatric or peychoiogical disorders.

®
w
4
Q.
o
"
]

22) Aesthelic treatmant, cosmetic surgery and plastic surgery unless necessitated
accident or as a part of any disease/ iliness / injury.

23} Any loss. directly or indirectv, dug 10 contamination due o an act 2f terorsm,
regardiess of any coniributery causes (if the Company zlleges that Dy reason of thig

axclusion any 10ss is nol covered Dy this insurance, the bude L of provi wt, the contrary

ar
o
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shall be upon the Insured Person).

24) lonizing radiation or contamination by radicactivity from any nuclear fuel or from any
nuclear waste from the combustion of nuclear fuel.

25) Disease, illness, injury, directly or indirectly, caused by or contributed to by nuclear
weapons/materials or radioactive contamination.

6) Charges incurred primarily for diagnostic, X-ray or laboratory examinations or other
dlagnostlc studies not consistent with or incidental to the diagnosis and treatment of the
positive existence or presence of any d|sease iliness or injury, for which-confinement is
required at a HospitaI/Nursmg Home or at home under d0m|cmary hosp:taiisatuon as
defined.

27) Costs of donor screening or ireatment, unless specifically covered and specified in the
Schedule. ' '

28) Naturopathy, acupressure, acupuncture, magnetic and other therapies, Experimenial
and unproven local treatment of any kind.

29) Any treatment received outside India.

30) Treatment taken from persons not registered as Medical Practitioners under respective
medical councils.

31) Industriai disaster.

32) Insured Person whilst engaging in speed contest or racing of any kind (cther than on
foot), bungee jumping, parasailing, bailooning, parachuting, skydiving, paraghding,
hang gliding, mountain or rock climbing necessitating ihe use of guides or ropes,
pctholing, abseiling, deep sea diving using hard helmet and  breathing  apparalus,
polo, snow and ice sports. '

33) Insured Person whilst flying or taking part in aerial activities (including cabin crew)
except as a fare-paying passenger in a reguiar Scheduied akline or air charter

© company.

Section Vl‘il - Money lnsurance

What is covered;

This Szation covers loss of monay relating to ths insured edusationa msiitution dus w accident .

or misforiuna

) while in transi,

n).

oy

s gafe af the insured educational institutior

¢} from il at the Insured educational institution

[sis]
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Special Conditions

1.

The Insured shall maintain and keep a complete account of money in a safe, cupboard or
cash box under lock and key at places other than the place where the money covered is kept.
The liability of the Company shall be limited to the account actually shown by such records
not exceeding the amount stated in the Schedule.

The money collected by the lnsured or the authorised e'r‘h'p!oyeé/s of the Insured whilst in
transif to the 1hsured educational institution or bank shall not remain in their personal custody
for more than 48 hours

The Company shail be entitled in the name of the Insured ‘to have the absolute cond-uct
and control of all or any proceedings that it considers necessary for the purpose of tracing
and recovering money lost or for securing reimbursement of meney lost and the insured shall
at the Company’s expense furnish all such assistance as may reasonably be required by the
Company in connection with such proceedings and in the event of any or &l of the money

being recovered it shall be imperative upon the insured to refund to the Company such

proportion of the sum allowed by way of compensation as the amount recovered bears to the

fotal money lost.

© Special Exclusions:

The Policy does not caver -

1.
2.

Shortage of money due to error or omission.

Loss of money entrusted tG any person _oihe'r than Insured or autherizsed employes of insured
educational institution.

Loss arising from: fraud or dishonesty of any casn carrying employse of ihe insured
educational institution uniess such loss is discovered within 48 hours of its ooourrence.

Loss of money extracted from safe foliowing the use of key to the said safe or any article
therefrom belongih'g to the Insured educational institution unless such key has been oblaines

by assault or threat theraof.

Section IX ~ Events

For events organized Ly the Insured ecucational instiution, this Section provides covsrage for

Material damage arising out of Fire and Atlied perlls, burgiary and housebreaking for

E})

assets relating o the events involving specially erected stage, gatleries, special
communication systems, ereciec, tzmporary structured siands, gafebos, staging o
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any other structures, other than professionally erected marquees in the Insured’s
educational institution
b. Liability arising out of cancellation, abandonment or postponement of the event.

Special Exclusions

The Company, shall not, however, be liable for —

a.

tr-ﬁe first amount of the Iosé arising out of each ahd every occurrence shown as Excess in tne
Schédu!e; .'

loss discovered only at the time of takin'g an inventory;

normal wear and tear, gradual deterioration due to atmospheric conditions or lack of use
or obsolescence or otherwise, rust, scratching of painted or polished surfaces or breakage
of glass; : '

loss or damage due to faulty design;

the cost of replacement, repair or rectification of defective material  and/or

workmanship, but this exclusion shall be limited to the items immediately affected and shall
not be deemed to exclude loss of or damage to correclly axacuted items rasulting from an
accident due to such defective material and/ or workmanship;

the cost necessary for rectification or correction of any error during temporary construction

" unless resuiting in physical loss or damage;

loss of or damage to files, drawings, accounts, bills, currency, stamps, deeds, evidence
of debt, notes, securities, chegues, packing materials such as casss, boxes, crates:

any damage or penalties on account of the Insured's non-fulfillment of the terms of
delivery or completion under his contract of construction cr of any obligations assumed

there undar or tack of psrformance including consequential ioss of any king or description

" or forany assthetic defects or operational deficiencies;

loss of or damage to vehicles licensed for general road use o waier borne vesseis of

machinery/eguiptnent mounted or operated or fixed on floating vassels/crafi/barges or

aircraft. " 7

Liability arising out of canceliation, abandonment or postponement of event due 10:

i. 'ea'rthquelie, “sarth-trermcr, volcanic sruption, flood, storm, tempest, typhoon,
hurricané, tornado, cycione or other similar conviisicns of nature znd atmosphenc
disturbance, uniess specifically insured.

ii. riot, strike or terrorism, unless specifically insurec

fii. deliberate, wilfui or intentional non-compliance of any Stefutory provisiern oi
disregard of the insured’s lechnica: of adminisirative management

. loss of pure financial nature such as 1083 of goodwill, ioss of market eic.

o3}
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v. all personal injuries such as libel slander, false arrest, wrongful eviction, wrongful

detention, defamation etc and mental injury, anguish or shock resulting therefrom

Vi, infringement of plans, copyright, patent, trade name, trademark, registered design

vii. non-appearance of participants except other than due to accident invoiving
participants

viil. fines, penalties, punitive or exemplary damages or any other damages

X political cause, war group, nuclear group of perils

X. any motor vehicle or trailer for which compulsory insurance is required by legistation

except claims relating to the uge of any tool or plant forming part of or attached to
such vehicle, beyond the limits of thoroughfare caused by the loading or unloading of
any such vehicle, damage 1o any‘bridge, weigh bridge road_ or anything beneath
caused by the weight of such veﬁiole or load carried thereon

Xi. transportation of materials and dangerous substances unless specifically covered

xii.  ownership, possession of use by ar on behaif of ihe insured of any aircraft,
watercraft or hovercraft

Xiii. injury to any person under a contract of employment or apprenticeship with the

Insured when such injury arises out of the execution of such contract.

Section X - Legal Liabilit_yg

Sub-section X A - Towards Employees:

What is covered:

This Sub-section covers Insured's legal l}ability to permanent employees under Fatal Accidents
Act, 1855/ Workmen’s Compensation Act: 1923 or any amendments theretc and in Sommorn Law
1o pay compensation in respect of accidantal death or injury sustained, during the currency of the
Policy arising cut of and in tHe course of employment in india with, the insursd. In addition 10
. compensation as stated above;.the Combany will zlso pay claimant's costs, fees and expenses

and defence costs incurred with its consent in defending a.claim.

Special Exciusions:

The Company shali not be liable tor -

\ Interss. and/or penalty imposed on the lnsured on ancourt of fallure 1o comply with the
requirsments laid cown uncer Workmen's Compensation Act, 1923 and subseguent

amendments thersto.
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2. Insured's liability to employees of contractors.
3. Any liability of the Insured, which attaches by virtue of an agreement but which would not
have attached in the absence of such agreement.

Sub-section X B - Towards.Third Parties:

What is covered:

This Sub-section covers Insured's legal liability (other than liability under the Public Liability
Insurance Act, 1991 cr any amendments thereto or any other statute based on the doctrine of
liability or product or pollution liébi]iti{) to pay compensation including ciaimant’s costs, feas and
expenses anywhere in India, in accordance with indian Law. The fiability of the Company under
this Sub-section for any one Palicy 'period shall not exceed the Sum tnsured under this Ssction of

the Policy.

The indemnity under this Sub-section oniy appiies to claims arising out of accidents occurring in
the Insured’s premises during the period of insurance and first made ir writing during the Policy

period and not in respect of any claim arising out of or in connection with:

a) Pollution howsoever caused

b) Any product.

Special Exclusions:

The Company shall not be liable for -

1) Any compensation for death of or bodily injury to any, managerial staff, employees cf the
insured, contractor's employges or damage to property belonging to or in the custody of or
control of insured or Insured Perscn's family, pariner, directors, managerial staff, employees
and contractor's employees.

2} 'Ligbiiity assumed by agreement unless such fiability would have attached to the insured

notwithstanding such agreement.

=

Accidents, directly or Endirectlif, caused by, traceapie 1o, arising out of ihe - ownership.

possession or the cusiody by or éfa"béhaif of Insured of animals, vehicies. girorafts, ships,
boats or crafts of any kind.

4) Liability arising out of loss of pure financial nature such as loss of goodwill, 1oss of market efc.

&)} Liability arising out of ali personal

) injuries such as libel, slander, false arres|, wronghu! eviction and detention, deformation

and mental injury arising or shock resuiting thereirom

2
i
0
n

3

3

b} Infringement of plans, copyright.  palent, trademark. regisiere
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6) Any fines, penalties, punitive, exemplary or any other damages resulting from the
multiplication of compensatory damages.

7) Damage to property owned, leased and hired or under hire purchase or on loan to the
Insured or otherwise in the Insured's care, custody and control other than the premises (or
contents thereof) temporarily occupied by the Insured for work therein or other property
temporarily in the insured's possession for work therein (but no indemnity is granted for

. damage to that part ¢f the property on which the Insured is working and which ariseé out of
such work). _ ‘

8) Employees and visitors clothings and personal effects.

9) Transportation of materials and/or hazardous/dangerous substances cutside Insured's
premises. ‘ -

10 Damageé arising out 5? alterations, additions, repairs or decorations to the insured's premises

specified in the Schedule.

Section XI - Infidetity/Dishonesty of employees

What is covered:

Direct pecuniary loss due to dishonest acts / infidelity of Insured’s employees.

Special conditions:

a) It is a condition under this Section that

i) The loss shall have occurred in connection with the employee’s ccoupaticn/duties by
reason of any act or fraud or dishonasty committed afier the commencement of this
Policy and during its uninterrupted continuance end be discovered during the

continuance of this Policy or within twelve (12) caiendar months after the death,

i) The fability of the Company in-respect of any one person or of aii persons so
© employed and in respect of ali losses in any one Policy period is limited to the sum

soecifies in the Scheduie,

} The following conditons are precsdentio g claim hecoming payabie under this Section:
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ify The Company shall not be liable for any act or default of an employee done or
omitied to be done after the discovery by the Insured of any act of forgery,

embezzlement, farceny or fraudulent conversion on the part of any such employee.

iiy The Insured shall if and when required by the Company but at the expense of the
Company use all diligence in prosecuting any of the employees to con\nctlon for any
act or default which such employee shall have committed and in consequence of
which a claim shall have been made under .this Palicy and shall at the Company's
expe‘nse give all information and assistance to enable the Company te sue for and
obtain reimbursement from any such employee by reason of whose acts or defaults
a cléim has been made or from the estate of such employee or from any moneys
which the Company shall have become liable to pay in respect thereof.

iv) Any money of the employee in the hands of the Insured and any money which but for
the employee’s dishonesty woulki have been due to the employee from the Insured
shall be deducted from the amount ctherwise payable under this Policy. Any money
recovered afier the settlement of any claim shail be the property of the Company not
exceeding, however, the amount paid by the Company.

Section Xil — Personal Belongings of Student/s

This Section covers loss/damage, in respect of the Personal Belongings of the insured Perseon

being the Insured Student, under two sub-sections:

Sub Section XH{A) - Electronic Appliances
This sub-section covers
a) Less or damagé o electronic applilances, apparatus, gadgeis ana/or any siecironic
instaliation including Computers belonging to the insured.Person, whilst contained or -
fixed in the insured educational institution and mentioned in the Schedule
b} Loss or damage to Portakle Computers méntloneo‘ in tha Schedule beionhing io the

Insured Perscn, when carried anywhere in the world s accompanied baggage

Sum Insured:

The Sum Insurad in respect of gach item for coverage under this sub-section shall be egqualin the

wihich ghal!

cost of replacement of such iterm by & new iem of the sama Kind and Sanacilty

its current new replacement cost including ordinary freighl, Cusioms duby. other dues, { any, and
cost of erection (CNRY basis).
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The Sum insured of the equipment insured under this Section shall include the value of ‘System

Software’.

Basis of indemnity:

a.

In.cases where damage to an insured item can be repaired the Company will pay expenses
neeessanly incurred to restore the damaged machine to its former state of serviceability
plus the cost of dismantling and re-erection incurred for the purpose of effecting the repairs
as-well as ordinary freight to and from a repair-shop customs duties and dues if any, to the
extent such expenses have been included in the Sum Insured. If the repairs are executed
at a workshop owned by the Insured, the Company will pay the cost of materials and wages
incurred for the purpose of the repairs pus a reasonable percentage to cover overhead

charges.

No deduction shall be made for depreciation in respect of parts replaced, except those wi{h
timited life, but the value of any salvage will be taken into account. if the cost of repairs as
detailed hereinabove equals or exceeds the actual value of - the machinery insured
immediately before the occurrence of the damage, the settlement shall be made on the

basis provided for in () below.

In cases where an insured item is destroyed the Company will pay the actual value of the

iem immediately before th i3] ‘ﬁ&dmg cgsts for- ordinary freight,
erection and customs duties if any,'prowded such expeﬁses Rave been included in the
Sum Insured, such actual value fo be calculaled by deOJctmg proper depreciation from the
replacement value of ihe item. The Company will aiso. pay any normal charges for the

dismantling of the machinery destroyed, but thie salvage will be Takm into c:.CCO‘

Any exira charges incurred for overtime, night-work, wark on public holidays, express freight,
Y ‘ - ¥ P g

are covered by this insurance only if specially agreed to in writing.

In the event of the Makers' drawings, patterns and core boxes necessary (of ihe execu fion

of a repair not being available the- Company sha!l not be liahiz for the cosi of making anv

such drawings, patierns and core boxes

The cost of any sherations, improvements or overnauls shall not be

rolicy.
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The cost of any provisional repairs will be borne by the Company if such repairs constitute
part of the final repairs, and do not increase the total repair expenses.

¢ In cases where the insured item is subjected fo total loss and meanwhile it becomes
obsolete, all costs necessary to replace the lost or damaged insured item with a follow-up
model(similar type)of -similar structure/configuration { of similar quality )i.e low, average of
high capacity will be reimbursed.

If the Sum Insured is less than the amount required to be insured, the Company  will pay
only in such proportion as the Sum Insured bears to the amount required to be insured.

Every item if more than one shall be subject to this condition separately.

The Company will make payments only after being satisfied, with necessary bills and
documents that the repairs have been effected or replacements have taken place, as the
case may be. The Company may, hoWever, not insist for bilis and documents in case of total
loss where the Insured is unable to replace +hé damaged equipment for reasons beyond their

control In such cases, claims can be settled on “mdemmty basis”.

As from the date of an indemnifiable occurrence the Sum Insured shall be reduced for the
remaining Policy period by the amount of indemnity paid, unless the Sum Insured is

reinstated:

Special Exclusjons:

The Company shall not be liable for

1. The Excess, as stated in the Scheddle, to be first borne by ihe insured Ferson oul of each
and every claim; where more than one itern is damaged in one and sarhe occurrence, ihe
Insured Person shali not, however be called upon o bear more iha n the highast Excs
applicable to any one such fiem.

- 2. Loss or damage caused by any faulls of defects existing at the time of Sommencement of
the present insurance within the knowledge of the Insured Person, or his representaiives,
whetrer such faults or defects were known to the Company or not '

3. toss or damage as a direct consequencs of the continual influence of operalion (8.4, weer
and tear, cavitaiions, erosion, corrosion. incrusiation) or of graduzi szigrioraiton dus i
stmospheric conditions.

4 Any costs incurred In connection with the

saiiures were caused by an indemnifiable loss of or damags i the insured items
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5.

10.
it

Any costs incurred in connection with the maintenance of the insured items, such exclusion
also applying to parts exchanged in the course of such maintenance operations.

Loss or damage for which the manufacturer or supplier of the insured items is responsible
either by law or under contract.

Loss of or damage to rented or hired equipment for which the owner is responsible either by
Jaw or under-a lease and/or maintenance agreement.

Consequential lcss or liability of any kind or descﬁption.

Loss of or damage to bulbs, vaives, tubes, nbbons fuses, seals, belts, wires, chains,
rubber tyres exchangeable tools, engraved cy!mders objects made of glass, porcelaln of
ceramics sieves or fabrics, or any operating media (e.g. lubricating oﬂ fuei, chemicals).
Aesthetic defects, such as scratches on painted polished or enamelled surfaces.

Any costs arising from false programming, punching, labeling or inserting, inadvertent
canceling of information or discarding of data media, and from logs of informaticn caused by

magnetic fields.

~In respect of the parts mentionad under 9) and 10) above the Company shall be liable to

provide compensation in the event that such parts are effected by an indemnifiable loss or

damage to the insured items.

The Sum Insured in fespect of each items for coverage under (2) and (b) shall be equai to the

cost of replacement of the insured property by new property of the same kind and same capacity,

which shali mean its replacement cost including freight, dues and cusioms duties, and

ass.embling coéts, if any.

The Hability of the Company under this Section is limited to the Sum irsured zs specified in the
Schedule.

Sub Section Xl (B) — Personal Effecis

The Company will indemnify the insured Person Lmder ihig Sub-seciion i respect of nss /.

damage to personai effects contained in the insured premises as specified in the Schedule, due

to -

in

a) Fire and aliied perils including earthquake

p)  burglary, housebreaking, hold-u

seoordance with the Perils Coversd snd Exclusions in ihis Policy, as speciiied balow,

The liabiiity of the Company under this Saction is iimited i he Sumn insured, as specified n the
Schedule. : .
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Perils Covered

| Fire

Excluding loss, destructicn or damage caused to the personal effects of the Insured Person by:

a) i) its own fermentation, natural heéting or spontaneous combustion
i} its undergoing any heating or drying process
b) burning of personal effects insured by order of any Public Authority.

II Lightning

Il Explosion/implosion

Excluding loss, destruction or damage
a) to beilers (other than domestic boilers), economizers or cther vessels, machinery or
apparatus (in which steam is generated) or their contents resuiting from their own
explosion/implosion
b) caused by centrifugal forces.

IV Aircraft Damage

Loss, destruction or damage caused by aircraft, other aerial or space devices and articies

dropped there from exctuding those caused by pressure waves.

V Riot, Strike and Malicious Damage

i oss, destruction or visible physical damage by exiernal violent means direcily caused o the

personal effects of the Insured Person but excluding those caussd by

a) total or partial cessation of work or the retardation or interruption or cessation of any-
process or operation of omission of any kind ' ' _

B permanent or temporary dispossession resulting from coniiscation. Commandeerinc}
requisition or destruction by order of the Government or any IaW‘ua\ constituted Authority

permanent of temporary dispossession of the personal sffects of the insured Ferson

3

resufting from the uniawful occunation by any parson of such Dersonal sifegis or

’

prevention of access to the same
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d) burglary, housebreaking, theft, larceny or any such attempt or any omission of any kind of
any person (whether or not such act is committed in the course of a disturbance of public
peace) in any malicious act.

Terrorism Damage Exclusion Warranty:

. Notwithstanding any provision to the contrary within it is agreed that this Policy excludes loss, i
damage, cost or expense of whatsoever nature, directly or indirectly, caused by, resulting from or-
in connection with any act of terrorism regardless of any other cause or event contributing

concurrently or in any other sequence {0 the loss.

For the purpose of this endorsement an act of terrorism means an act, including butnot iimited 10
the use of force or violence and/or the threat thereof, by any person or group(s) of persons
whether acting alone or on behalf of or in connection with any organisation(s) or government(s},
committed for political, religious, ideological or similar purposes including the intention to
influence any government and/or to put the public, or any section of the pubfic in fear.

The warranty also excludes loss, damage, cost or expense of whatsoever nature, directly or
indirectly, caused by, resulting from or in connection with any action taken in controffing,

preventing, suppressing of in any way relating to action taken in respect of any act of terroriém.

if the Company shall allege that by reason of this exclusion, any loss, damage, ccst Or expense is
not covered by this insurance the burden of proving the contrary shali be upon ihe insurad

Parson.

In the event, any portion of this endorsement is found 1o be invaild or unenforcealle, the

remeainder shall nonetheless remain in full force and effect.

VI Storm, Cyclone, Typhoon, Tempest, Hurricane; Tornado, Flood and !nunda’tion {STFi)
Loss, destruction of damagn directly caused by storm. cycione. typhoon, fempest, hurricane,

tornado, fiood or inundation, volcanic eruption ot other convuigions of nature.

Vit Impact Damage

Loss, destruction or visible physical damage or destruction due 10 impast by any 12l roac venol

o

or animal by direct contact not belonging 1o of owned by

o, the (nsured/ Insured Person of
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d. Insured's employees while acting in the course of their employment.

Vil Subsidence and Landslide including Rockslide

Loss, destruction or damage directly caused by subsidence of part of the site on which the
personal effects of the Insured Person stands or land slide/rock slide excluding:

a. the norma! cracking, settlement or bedding down of new structures

b. the settlement or movement of made up ground

c. coastal or river erosion ' ' |

d. defective design or workmanship or use of defeclive matefials

e. demolition, construction, structural alterations or repair of any building or

property, ground works or excavations. ' '

iX Bursting and/or overflowing of Water Tanks, Apparatus and Pipes

. X Missite

-

X} Leakage from Automatic Sprinkler Installations

Exctuding loss, destruction or damage caused by -

a. defects in construction known to thé Insured Perscn
b. repairs or alterations to the personal effects of the Insured Person

c. repairs, removal or axiensicn of the sprinkler installation.

Xl Bush Fire

Excluding loss, destruction or damage caused by forest fire.
XiH Earthquake (Fire and Shock)

ihe Insured

Loss or damage {including loss or damage by fire) to any of the personai effecis o

Parson oocasioned by or through or in consequence of earthquake including f6od of overfiow of

the sea, lakes, reservoirs and rivers and/or landslide / rockslide rasulting there from.

Provided always that in the event of & claim for ioss or damage due o sarthguaks the Insured
Person shall (if so required) prove that the loss or damage was eocasioned by or through or in

consequence of earthauake.

o
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XV Burglary, housebreaking, hold-up

c) lLoss or damage io personal effects of the Insured Person by burglary, housebreaking and

hold-up.

d) Damage to' the Insured premises and/or safe resulting from burglary and/or housebreaking

‘or any attempt thereat subject to a maximum of 5 % of the Sum Insured.

Provided however that no loss under clauses a) and b) hereinabove, shall together exceed the

Sum Insured mentioned in the Schedule to this Palicy.
Exclusions

Exclusions in respect of loss or damage due to fire and allied periis including earthquake.

This Pclicy does not cover:-

1. Loss, destruction or darmage caused by war, invasion, act of foraign enemy, hosiilities or
war like operations (whether war be declared or nof), civil war, mutiny or civil commotion
assuming the proportions of or amounting to a popular rising, military rising, rebaltion,

ravolution, insurrection or military or usurped power. .

2. Loss, destruction or damage, directly or indirectly, caused to the personal effects insured
by ‘
c) ‘ ionising, radiation or contamination by radioactivity from any nuclear fuel or from any
- nuclear waste from the combustion of nuclear fuel
) the radio aciive toxis, explosives or other hazardous properiss of any EXpPlOsiVE
nuclear assembly or nuciear componant thereot .
3. Loés, destruction or damage caused to the insured personai affects by poliution or
contamination exctuding '

reby insured against

41

¢)peliution or contamination which iiself resulis from a perii h

dyany perii hereby insured against which itself results from poiiution or contamimalion.

=

Loss, destruction or damage to bullion or works of art of an amoun: exceeding Rs.

)]

10,000/-manuscripts, plans, drawings, sscurllies or obligations, stamps, o0INg OF DApSr
money, chaaues, books of accounts or other Husinese DOOKS, COMPuUTsr SySiems racdris.

ex¥plosives uniess otharwise expressly stated in the Policy.

RGICL - Refiance EducationProfect Policy — Wordings
BGI-i-43



Annexure |l

REeLIANCe General Insurance A Reliance Capital Company

Ainil Dhingk i Ambani Graus

5.

10

11.

Loss, destruction or damage to the stocks in cold storage premises caused by change of

temperature.

Loss, destruction or damage to any electrical machine, apparatus, fixture or fitting arising
from or occasioned by over-running, excessive pressure, short circuiting, arcing, self
heating or leakage of electricity from whatever cause (lightning included) provided that
this exclusion shall apply only to the particular electrlcal machine, apparatus, fixture or

" fitting so affected and not to other machines, apparatus flxtures or fittings which may be

destroyed or damaged by fire so set up.

Expenses hecessarily incurred on (i) Archi’reqts, Surveyors and Consulting Engineer's
Fees and (i} debris removal by the Insured following loss, destruction or damage to the
personal effects insured by any of the insured perils in excess of 3% and 1% of the claim

amount raspectively.

Loss of earnings, loss by delay, loss of market or other censequential or indirect loss or

damage of any kind or description whatsoever.

Loss or damage by spoilage resulting from the retardation or interruption or cessation of

any process or operation caused by operation of any of the perils covered.

Loss by theft during or after the occurrence of any of the insured periis except &s

provided under riot, strike, malicicus and torrorism damage cover.

Loss or darﬁage occasioned by or through or in consequence, directly or indirectly, due tc

. voleanic aruption or other convuisions of nature.

12

Loss or da*nage to personal effects insured if removed 1o any buiiding or place other than
in whicn it is herein stated to be insured, excépt machinery and equipment temperarily
rzinoved for repairs, cléaning, renovation or other simiiar DUrPOSes for 2 period rof

exceeding 60 days.

Exclusions in respect of toss or damage due o burgiary and/or housebreaking.

his Olle goes not covar JOsS OF damage.-
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1. where any member of the Insured Person’s family is concerned as principal or

accessory
to livestock, motor vehicles and pedal cycles

to money, securities for money, stamps, bullion, bonds, bills of exchange, promissory

notes, shares and stock certificates, business books, manuscripts unless separately

specitied

Basis of Indemnity

The indemnity shall be on the basis of reinstatement value or market value as opted by the

Insured Person.

The Company may at its option reinstate, replace or repair the personal effects lost or damaged

or any part thereof instead of paying the amount of loss or damage or may join with any other

insurer in so doing but the Company shall not be bound to reinstate exactly or compietsly but

only as circumstances permit and in reasonably sufficient manner and in no case shall the

Company be bound to expend more in reinstatement than it would have cost to reinstate such

property as it was at the time of occurrence of such ioss or damage not more than the Sum

insured thereon..

Secﬁon Xiii — Pedai Cycles

The Company will indemnily the Insured Person in respect of loss or damage to padal cycle

described in ihe Schedule, belonging to the Insured
a) Fire, lighting or external exptosmo”

Riot, strike, terrorism or malicious act.

Burglary and/or House breaking or theft.

Accidental exter nal means.

disturbance,

f Ea rthqugke- (fire and/or shock!.

Pearson by :-

)
e) Fiood cycione. storm, tempest and o*her similar convulsions of nature and atmospheric

Provided that the liability of the Company in respect of ioss or damage to anyone pedal cycle

in any one Policy period will not exceed the Sum Insured set against i in the Scnadule.

The Company wili indgemnify the insured Ferson in re

esnect of all sums whish the insured Person

(04

shall become legally fable to pay as compensation and litigation expenses incurred by he

tnsured Parsan with ths Company's written consent

tor accidental dezih of or bogily injury to any

¥
(" .
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person other than a member of the Insured Person‘s family or being conveyed on such cycle
and/or accidental damage to property not belonging to or in the custody or contro! of the Insured
Person or being conveyed on such cycle in the event of accident caused by or happening through
or in connection with any pedal cycle insured provided that the liability of the Comipany in respect
of such compensation and litigation expenses in the Policy period is limited to the indemnity limits
mentioned as part of the Schedule.

Special Exceptions

The Company shalt not be liable in respect of toss or damage to the pedal cycle:-

whilst it is being used for hirg or reward or outside india
caused by over loading, strain or mechanical breakdown
to accessories by theft unless the pedal cycte is stolen at the same tims

How oo

occurring whilst being used for racing.

Special Condition
The pedal cycle should be securely locked when left unattended.

Section XIV - Student Allowance

What is covered

This Section provides the insured Person being the insured student an educational allowance to
be utilised to pursue his/her studies at the insured Educaticnal tnstitution, for a specified period of
time, till the Insured Person completes his/her education from the insured educationat institution,

in the event of death of the saming parént or sponscr, as specified in the Schedule.

‘The Gompany shall also pay the insursa Person the expenses incurred (less possible/actual
refundsj)towards the TuItipn feas which has already been advanced o the educational institution for
“the current semester/ysar and/or axamination fess a!re'ady paid to educational institution and/or
any concerned educational body/auihority towards any examination that e Insured Person s
required to uncertake as part of the curriculum prascribed by the insured sducationat institution, up

to the amount stated in Scheduie, in the event of the Insured Ferson being unable to coniinue

=2
)

nis/her education during the current semesterivear and/or is un

m

1o appear {or the examination,

subject 1o the Special Conditions beiow:

Special Conditions
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The education allowance/expenses becomes payable on any of the following grounds:

1. In the event of Hospitalization of the Insured Person for more than cne consecutive
month for either a disease, illness or injury or in the case of terminai sickness.
2 |n case of death of any-one immediate family member or the Sponsor during ihe

Policy period,

in the evéntr of a claim, the Insured Petson shall make a request to the institution, in writing,
seeking a written response. from the[institution towards any amount due to the Insured by way of
‘ refunds, both of which shall be requirec‘i to be provided to the Company. Only the figures shown on
an official invoice(s) for payment of said Tuition Fees from the institution and/or examination fees
from the institution and/or concerned educational body/authority holding examination in conjunction
with th_e refund statement, i any, shall be used for calcutating any payment by the Company which

shall not exceed the Sum: Insured as specified in the Schedule.

Special Exclusions

This benefit does not cover any other loss, directly or indirectly, in whole or in part, including 10ss

caused by or resulting from:

1. Pre-existing diseases / illness / injury / condition - All diseases, ilinesses, injuries, condition
which are pre-existihg when the cover in respect of this policy incepls for the first time;
Routine physical check up and/ or any expenses related thereto;

A trip, the purpose of which was to obtain medical care;

Cosmetic or plastic surgery except as a result of an accident;

Elective surgery; | '

Any mental and nervous d‘:sorders; rasl, cures dr siress of any kind;

Alcoholism or drug addiction, or use of any drug or narcotic agent;

Any ireatmént provided by a family member; h

©w o® N o s W

Specific named hazards, hand gfiding, mouniaineering, rock climbing, sky diving, professional

or amateur racing and piloting an ajrcraft;

_ Accidents due to mental disorders or Jdisturbances of conscicusness. siroke, fils or convulsions '

—
[

which affect the entire body and pathclogical dgisturbances saused by ihe menizl reastion to the
sams;
11. Damage to hsalth caused by curalive mMeasures, radiation. infasticn, Dolsoning eXCep!

whan these arise from an accident;
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12. Any other claim after a claim for death has been admitted by the Company and becomes
payable;

13. Any claim which arises out of an accident connecied with the operation of an aircraft or which
occurs during parachuting except when the Insured is flying as a passenger on a multi engine,
commercial aircraft;

14. Any claim due to pregnancy or childbirth, venereal disease or infirmity;

15. Any exclusion mentioned in the 'General Exclusions' section of this Policy.

Section XV — Professi'ona! Indemnity

What is covered

The Company éhan pay all loss which the' insured Educational Institution becomes legally
obligated to pay on account of any claim first made against such insured during the period of
insurance or, it exercised, during the Extended Reporting Period, on account of any Wrongful Act
or erfors and omission by or on behalf of the insured Educational Institution.

Provided always that, there shall be nc liability hereunder for any claim made against the
insured for acts committed or alleged to have been committed pricr to the Retroactive Date

specified in the Schedule.

Notification Extension Clause -

Should the Insured notify the Company during the Policy period In accordance with Specﬁiai
Condition No 2 of any specific event or circumstance which the Company accepts may give
tise to a claim or claims which form the subject of indemnity by this Poh‘cy,' then the acceptance
of such noffication means that the Company will deai with such claim or claims as if they hiad
first been madé against the Insured during the Policy period. The extension under the
Clause will bé subject 10 the maximum iime iimit iaid down under the Ingien Limitalion Act in

force from time to time.
Extended Claim Reparting Clause

In the event of non-renawal or canceliation of this Policy sither v the Company arby e
Insured, the Company will allow a fime lmit not exceeding 30 cays from the date of explry of

cancellation of the Poliny, provided no insurance is in foree during this sxlended reporing
b L = b=

period for the same interest, for notification of claims for accidents which had taken place during

the period of insurance but could not bs mads during the Policy period, provided however, ai

j3¥4
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claims made during the extended reporting period shall be handied as if they were made
on the last day of the expiring Policy period and are subject to the limits of indemnity and the

terms, conditions and excepticns of the Policy.

Claims Series Clause

For the purpose of this Policy where a series’ of losses and/or bodily injuries and/or deaths
are attributable directly -or 'indirectly to the same cause oOr efror of omiséion relating to
discharge of professional services all such losses and/or bodily injuries and/or death claims shall
be added together and all such losses and/or bodtly injuries andfor death shall be treated as cne
claim and such clalm shall be deemed to have been made at the point in time when the first of
the clatms was made in writing. There shall, hoWever be no coverage for claims made arising

from onga specific cause which are made later than 3 years after the first claim of the series.

Special E_xclusions
The Company shall not be liable for loss on account of any claim based upon, arising from, or in
consequence of: '
1. Any liability :
a. arsing out of any criminal act or any act committed in violation of any faw or ordinance
b. in connection with any third party
c. assumed by the Insured by agreement and which would not have attached in ithe
absence of such agreement
d. arising out of deliberate, willf! or intentional non-compliance of any Statutory provision
e. ariging out of loss of pure financial nature such as loss of goodwill, loss of market etc.'
. arising out of all personal mjur!es such as libel, slander, false arrest, wrongfu! eviction,
wrongful detention, defamation, efc. and mental injury, Qnﬂutch or shook
arising out of fines, penaltiss, punitive orexempiary damages
directly or indirectly occasioned by hap ppening thro ugh or i congeguence of war,
invasion, act of foreign enemy, hostilities {whether war be -deoiarecf oy onoth, civil war,
rebellion, revolution, insurraction or military or uqurped power

. directly or indéreut.y caused by or contrinuted D\f .

[g4]
w
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i. ionising radiations or contamination by radioactivity from any nuclear fuel

or from any nuclear waste from the combustion of nuclear fuel

il. the radicactive, toxic, explosive or other hazardous properties of any
explosive nuclear assembly or nuclear component thereot

i arising out of genetic .injuries caused by x-ray treatment/diagnostic  of

treatment/dlagn0515 with ragdioactive substances.
k. In respect of professional services rendered by the Insured prior to the Retroactive
Date in the Schedule.
I. the deliberate CONSCIOUS of intentional disregard cof the Insured's technical or
administrative management of the need to take all reasonable steps to prevent claims.
m. lhjury to any person under the contract of employment or apprenticeship with the
Insured, their contractor(s) and/or Sub-Contractor(s) when such injury arises out of the
execution of such coniract.
Any circumstance if written notice of such circumstance has been given under any coverage
section of which this coverage section is a renewal or replacement and if such prior coverage
section affords covérage (or would afford such coverage except for the exhaustion of its limits
of fianility) for such loss, in whole or in part, as a result of such notice
Any demand for monetary damages, suit, formal administrative or regulaiory proceeding
commenced by the filing of a notice of charges, formal investigative order or similar document
or arbitration proceeding pending, or order, deéree or judgment entered against any insured
on or prior to the pending or prior date as specified in the Schedule or the same or any
substantially similar fact, circumstance or situation underlying or alleged therein.
Any dishonest, fraudulent, malicious act or omission or loss due fo delay by such insured
Such Insured having gained in fact any orofit, remuneration or advantage to which such
insured was not legally entitled.
Poillution - However, tbis exclusion shalt not apply 1o ah\j plaim forowrangfu! dismissal
discharge or termination of émp[oyment of any claimani i re.aiiation for such claimant's

actual or alleged

2. Refusal io viclate any national, siate of loca! statutory faw or common law

regarding poliution: or

b. Disclosure ragarding any actual or alleged Paiiution by eny Educational
[nstitution.
Eailure to parform any profassional servl ing other than educalion oF 18I0

Any collectively bargained or negetiated iabor agreement

BGICL — Relfance EducationProtect Policy - Wordings
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9 The disbursement, expenditure or return of funds provided by any government agency or

authority or the refusal of any government agency or authority to reimburse funds purportedly

disbursed or expended by or on its behalf.

10. Assault, or any act or omission in connection with the prevention or suppression of such acts,

whether caused by or at the instigation or direction of any insured, other person or entity.

" General Exclusions

'The Campany shall not be l:able for:

1.

2
3.
4

loss or damage due to war and/or warlike perils, nuclear and/or atomic radiation

loss or damage due to wear and tear, gradual deterioration or slowly developing flaws
consequential loss of any kind

loss of or damage caused by or due to action of any jfawfully constituted authority or
Government body

loss or damage for which the manufacturer or supplier or repairer of transporter or any other

third party is responsible either in law or under a contract,

Special Conriitions (Applicable to Sections X and XV of the Policy)

1.

RGICL - Reliance EcucationProtact Policy - Wordings

The  Excess, as stated in the Schedule, to be first borne by the Insured out of each and every

claim made under the palicy.
Tne Insured shall give written notice to the Company as soon &s reasonably practicable of

“any claims made against the insured (or any specific event or circumstances hal may.

give rise to a claim being made against the Insured) and which forms the subject of
indemnity under this Policy and shall give all such additional information ag the Company
may require Every claim, wril, SUTMONS Of Process and all documerts ralating to the evem
shall be forwarded tothe Co"ﬂpary immediately they are received by the insured.

Mo admission offer promise or paymem 'shall be made or given by or on behalf of the nsured
without the writtenn consent of the Company. |

The Company will have the right but in no case 1ihs cblige,i'[c;h, io ilzke over and

hiave

(9]

conduct in the. name of the.inswed ihe defence of any claims. end  wii

discretion in the conduct of any procesdings and in the setfigrment of any okim anc

naving taken over the defence of any ciaim may relinguish the szme. LI amounis expendec

by the Company in the defence, settiemant or pavment of any ciaim will reduce e fimiis
of indemniy specified in the Schedule. in the sveni that the Company, i Us S0

o]

aiscretion chooses to exercise its right pursuant fo this condition no zction taken by the

Company in the exercise of such richt will serve te modify or expand in anv .

m
hart
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10,

1.

12.

Company's liability or obligations under this Policy beyond what the Company's liability or
obligations would have been nad it not exercised its rights under this condition.
The Insured shall give all such information and assistance as the Company may reasonably
require.
The Insured shall give nolice as soon as reasonably practicable of any fact, event or
circumstance - which materially changes the information supplied to the Company at the
time when this Policy was effected and the Compény may amend the terms of this Policy.
The Company may at any time pay to the Insured in connection with any claim or series of
claims underthts Policy to which an indemnity limit applies the amount of such fimit (after
deduction of any sums already paid) or any lesser amount for which such claims can be
settled and upon such payment being made the Company shall relinquish the conduct and
control of and be under no further liability in conneaction with such claims.
The Policy and the Schedule shall be read together as one contract and any word or
expression fo which a specific meaning had been attached in any part of. this Policy or the
Schedule shall bear such specific meaning wherever it may appear.The terms and
e.xclusions of this Policy (and any phrase or word contained therein) shail be interpreted in
accordance with the Indian Law.
If at the time of happening of any event resulting into a liability under this Policy, there be
any cther liability insurance or insurances effected by the insured or by any other person
covering the same liability, then the Company shall not be fiable to pay or confribute more
than its rateable proportion of such liability.
This Policy does nct cover liability which at the time of happening of any event resulting
info such liability, be insured by or would but for the exiétence of this Policy, be insured by,
any other policy (but not a iiability palicy) or policies, except in respect of any excess beyond
the amount which could have been payable under such policy/policies had this insurance
not heen effected. - '
In the ever\t of i|abuhty arising under the FPolicy oF the payment of & claim under ihis Foiicy.
the imit of indemnity per any one year under the Policy shall gaf reduced 10 ‘the extent of
quanturn of fiability 10 be paid or actual payment of such claim. Undgr no circumstan ce
it shall be nermissible to reinstate the aggregate limit of indemnity 10 ihe original fevel even
or payment of exira premiur. | o ' o
it is also hereby expressly agreed and decla rad thal if the Company snall disciaim habtity

to the Insured for any claim hereunder and such claim shall pot within 12 months from the

date of such disciaimer have been made the subject matter of sul
the claim shall for all purposes be dsemed IC have beer ahandor

thereafter be recoverabie hersunder.

o
(53]
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13. The Company shall not be liable- 1o make any payment under this Policy in respect of any
claim if such claim shall be in any manner fraudulent or supported by any such statement of
device whether by Insured or by any person on behalf of the Insured and/or if the insurance
has been continued in consequence of any material mis-statement or the non-disclosure of
any material information by or on behalf of the Insured.

14. Policy disputes Clause : Any dispute concerning the interpretation of the terms, conditions
limitations and/or exclusions contained Herein is understood and agreed to by both the
Insured and Company to be subject to Indian Law. . Each pary agree to submit to the
]Ut’lSdICtIOﬂ of any Court of competent jUTlSdICtIOﬂ within India . All matters ansmg hereunder

shall be determmed in accordance with the law and practice of such Ceurt.

Special Conditions (applicable only to this Section IA , 1B and Xil B of the Pc

1. Coverage under this Section shall be void in the event of mis-representatic.

description or non-disclosure of any material particular.

5 Alinsurance under this Section shall cease on expiry of seven days from the date of fzu or
‘ displacement of insured building or part thereof or of the whole or any part of any rangs ol

tuiidings o of any structure of which such building forms part.

Provided such a fall or disp!aoement is not caused by insured perils, wss or riamége which is
covered by this Policy or would be covered if such building, range of buiidings of structure

- were insured under this Palicy.

Notwithstanding the above, the Company subject to an exprass notice being given &s soon
as possible but not later than seven : days of any such ial or gisplacerhent may agree 10
coniinue the insurance subject to revised rates, terms anc condilions as may e qec;{;' WY
it and confirmed in writin-g 1o this eifect.

3. Under any of the following circumstances the insurance ceases to attach as regards the™
property affectad unless the insuréd, befare the occurrence Of any loss or Gamags; obta _: 15
tha sanction of the Company signified by endorsement upan the Policy by or on hehalf ol

ihe Company. -

a. if the trade or manufaciu artied on be atterad, or i thg naturs of ine oocupation of

or other circumsiances effecting the buiiding insured of sontaining e insured
propery be changed in such & way as to increase the Tisk o ioss or damage by

insured parils,

in
oy
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b. If the building insured or containing the insured property becomes uncccupied and so

remains for a period of more than 30 days.

¢. If the interest in the property passes from the insured otherwise than by will or

operation of law.

-4, This insurance does not cover any loss or damage to property which, at the time of the
happening of such loss or damage is insured by or would, but for the existence of this
Policy, be insured by any marine policy or policies except in respect of any excess beyond
the amount which would have been payable under the marine policy cr policies had this

insurance not been effected.

5. This insurance may be terminated at any time at the requeet of the Insured, in which case
the Company will retain the premium at the short period scales as par Table given below
for the time the Policy has been in force. This insurance may aiso at any time be
terminated at the option of the Company, on 15 days' notice to that effect being given to
the Insured, in which case the Company shall be liable to repay on demand a rateable

proportion of the premium for the unexpired term from the date of the canceatiation.

Table of Short Period Scaies
Period of Risk{Nct exceeding) Premium to be retained (%of the Annua! Rate}.
15 cays ‘ 10% !
1.Month 15% -
2 Months 30%
3 Menths 40%
4 Months 50%
5 Months | T 60% -
6 Months 70%
7 Months . . 75% N
8 Months . I80%
9 Months ' . 85%
Exceeding 9 Months I Fult Annual Premium.
6. [i} On the happening of any icss or damage ine Insursd shall forthwith give nobice

thereof 1o the Company and shall within 15 days aftar the jose or damage. o sunh furiher

time as the Company may in wriling aliow in that behalf, deiiver t¢ the Company:
Y Bany

mGICL - Reliance EducationProtact Policy - Wardings
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a. A claim in writing for the loss or damage containing in particular an account as may
be reasonably practicable of ail the several articles or items or property damaged o7
destroyed, and of the amount of the loss or damage thereto respectively, having
regard to their value at the time of the loss or damage not including profit qf any kind.

b. Particulars of all other insurances, if any.

The Insured shall also at all times at own expensé produce, procure and _give'to the
Company all such further particulars, plans, specification books,nvouchersl,‘ invoices,
duplicates or copies thereof, documents, investigation reports (internal/external), proofs
and information with respect to the claim and the origin and cause of the loss énd the
circumstances under which the loss or damage occurred, and any:matter touching the
liabitity or the amount of the liability of the Company as may be reasonably required by or
on behalf of the Company together with a declaration on caih or in other lega! form of the

truth of the claim and of any matters connected therewith.

No claim under this Policy shall be payable unless the terms of this condition have been |

complied with.

(i) In no case whatsoever shalt the Company be iiable for any loss or damage after the
expiry of 12 mdnths from the happening of the loss or damage uniess the claim is the '
subject of pending action or arbitration; it-being expressly agreed and deciared that if the
Company shall disclaim liabifity for any claim hereunder and such claim shall not within 12
months from the ‘date of the disclaimer have been made the ‘subject matter of a suit in a
court of faw t.hen the claim shall for ali purposes be deemed to have been abandcned and

snall not thereafter be recoverable hereundear.

7. On the happening of loss or damage to any of the property insufed by this Policy, the

Company may.

i

a) Enter and take and kéep possession of the building of rremises whare the icss or
damage has happensd ' -

by Take possassion of or require to be detivered to it any proparty of the hsured in g

buitding or on the premises at the time of the loss or damage

5
Keep possession of any such property and examine, sori, grrange, remove of

£

otherwise deai with the same

41 Sell any such property or dispose of the same 107 &sCount of whom | may concem.

RGICL ~ Reliance EducationProtect Policy — Wordings
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The powers conferred by this condition shall be exercisable by the Company at any time
until natice in writing is given by the Insured that he makes no claim under the Policy, or if
any claim is made, until such claim is finally determined or withdrawn, and the Company
shall not by any act done in the exercise or purported exercise of its powers hereunder,
incur any Hhability to the tnsured or diminish its rights to rely upon any. of the conditions of

this Policy in answer to any claim.

If the insured or any person on his behalf shall not comply with the requirements of the
Company or shall hinder or obstruct the Company, in the exercise of its powers hereunder,
all benefits under this Policy shalt be forfeited. ‘

The Insured shall not in any case be entitled to abandon any property to the Company

whether taken possession of by the Company or not.

8. if the claim be in any respect fraudulent, or if any faise declaration be made or used in
suppart thereof or if any'fraudulent means or devices are used by the Insured or any one
acting on his behalf to obtain any benefit under the Policy or if the loss or damage be
occasioned by the willful act or with the conni vance of the Insured all benefits under this

Policy shalt be forfeited.

9 If the Company at its option, reinstates or replaces the propserty damaged or destroyed, or
any part thereof, instead of paying the amount of the loss or damage, or join with any other
company or insurer(s} in so doing, the Company shall not be bound to reinstate exacdy or
completely but only as circumstances permit and in reasonably sufficient manner, and in no
case shall the Company be bound to expend more in reinstatement than it would have cos
to reinstate such property as it was at the time of the occurrerice of such loss or damage
nor more than the Sum in sured by the Company therson. if the Company so elects 10

cinstate or replace any property the insured shall at his own expense furnish the company
wnth such pians, specifications, measurements, quantities and other particulars és the
Company may require, and no acts done, or caused io be dong, by the company with 2
view to reinstatement or replacement shall be deemed an election by the Company 1¢

reinstate or replace.

I¥ in any casa the Company shall e uhab!e 10 rainstate or repair the property Nersdy
insured, because of any municipal ur other regutations in force affeciing the alignment ©
sirests or the construction of buildings or otharw ise, the Company shall. in gvery such
cass, only be lable to pay Such suim as wouid be raguisite to reinstate or repalr sulh

7 condition

o

nronerty if the same could iawiully be reinsiated to ils forme
prop ¥

(o]
A%

RGICL — Reliance EducationPretect Policy — Wordings

Gl-Mi-43



Annexure Il

RELIANCe General Insurance A Reliance Capital Compary

- fipil Phirubeai dmbani Srows

10. If at the time of any loss or damage happening to any property hereby insured there be any
other subsisting insurance or insurances, whether effected by the Insured or by any cther
person of persons covering the same property, the Company shall not be liable to pay or
contribute more than its rateable proportion of such loss or damage.

11. The Insured shall at the expense of the Company do and congur in doing, and permit to be

done all such acts and things as may be necessary or reasonably required by the

" Company for the purpose of enforcmg any rights and remédies or of obtaining relief or
indemnity from other partles 1o which the Company shail be - or would become entitled or

subrogated, upon its 'paying for or making good any loss or damage under this Poiicy, '

whether such acts and things shall be or becomé necessary 6r required before or after his

indemnification by the Company.

12. it any dispuie or difference shall arise as tc the quantum to be paid under this Policy
(liability being otherwise admitted) such difference shall independently of ali other questions
he referred to ihe decision of & sole arbitrator to be appcinted in writing by the parties
thereto or if they cannot agree upon a single arbitrator within 30 days of any party invoking

~ arbitration, the same shall be referred to a panel cf three arbitrators, comprising of two
arbitrators, one to be appeinted by each of the parties to the dispute/difference and the
third arbitrator to be appointsd by such two arbitrators and the arbitration shall be
conducted under and in accordance with the provisions of the Arbitration and Concifigtion
Act, 1996. '

it is cieariy agreed and understood that no ditterence or dispute shall be referable 1o
arpitration aS'h‘., eirbefore provided, if the Company has disputed or not accepted iabilty

under or in respact of this Policy.

Itis hereb;} expressly Stipuiated and declared that it shali be & condition preceo’eni to any
right of action or suit upen ihis Policy that the award by such arbitrator/ arbitraiors. of the

zfmount of the loss or damage shall be first cbiained.

"
w

Every notice and other communication 1o the Company required by those conditions mus:
g )

be writien or printed.

General Conditions (Applicable to all Sections of the Policy except
Sections | &, I B and Xil B of the Pelicy)

RGICL - Reilance EducationProiect Policy Wordings
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1.

2.

Duty of Disclosure

The Policy shall be null and void and no benefit shall be payable in the event of untrue or
incorrect statements, misrepresentation, mis-description or non-disciosure of any material
particulars in the proposal form, personal statement, declaration and connected decuments,
or any material information having been withheld, .or a claim being fraudulent or any
fraudulent” means or device being used by the Insured/Insured Person or any cne acting on
his/their behalf to obtain a b'enefit under this Paolicy.

Observance of terms and conditions

The due observance and fulfilmant of the terms, condmons and endorsement of this Pol icy in
so far as they relate to anything to be done or complied with: oy the Insured / Insured Perscn,
shall be a condition precedent to any liability of the Company to make any payment under

this Policy.

Reasonabie Care
The Insured/insured Person shall take all reasonable steps to safeguard the interests of the
Insured / Insured Person against accidental ioss or damage that may give rise to a claim.

Material change

The Insured/ Insured Person shall immediately notify the Company in writing of any material
change in the risk and cause at his own expense/ such additional precautions 1o be taken as
circumstances may require to ensure safety and containing the circumstances thal may give
rise to the claim, and the Company may adjust the scope of cover and / or premium, i

necessary, acCorgingly.

Records to be maintained

The insured/ insured Person shall keep an accurale record containing all relevant particulars
and shaH aliow the Company to inspect such record. The Insured /insured Person shait within
one month after the expiry of e Policy furnish such information as the Company may

reguire.

No constructive Notice

Any knowledge or information of any circumstance of condition 7 conngction with the
insured/insured Person in possassion of any official of the Company shali not e notice to o
be held to bind or preiudiciaily affect the Company notwithsianding subssquent acceptance ot

any premiur.

quCL Rsliance SducationPretact Policy — Wordings
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7.

10.

Notice of charge

The Company shall not be bound to take notice or be affected by any notice of any trust,
charge, lien, assignment or other dealing with or relating to this Policy, but the payment by the
Company to the Insured /insured Person of his/her nominees or his/mer legal representatives,
as the case may be, of any compensation or benefit under the Policy shall in all cases be an
effectual discharge to the Company. '

Special Prowsaons
Any special provisions subject to which this Pollcy has been entered into and endorsed in the
Policy or in any separate instrument shall be deemed to be part of this Policy and shall have

effect accordingly.

. Electronic Transactions

The Insured /l‘nsured ‘Person agrees to adhere to and comply with all such ierms and
conditions as the Company rhay prescrine from time to time, and hereby agrees and confirms
that ali transactions effected by or through facilitfes for conducting remote transactions
including the Internet, World Wide Web, electronic data interchangs, call centers, teleservice
operations (whethar voice, videc, data or combination therecf) or by means of electronic,
computer, automated machines network or through other means of telecommunication,
established by or on behaif of the Company, for and in respect of this Policy or its terms, o7
the Company's other preducts and services, shall constitute legally binding and valid
transactions when done in adherence 1o and in compliance with the Company's terms and
conditions for such facilities, as may be prescribed from time 10 time. The Insured /Insured
Person agrees that the Company may exchange, share or part with any informatibn to or with
other group companies or any other person in connection with tha Policy. as may be

determined by the Cornparw and shall not held the Company tiabie for such use fapplication

Claims Procedﬂre'(other than in respect of Sections |, X and XV}
It is a conditicn precedentic! the Company’s liability that upon the discovery of hs-pneri"cx ct
any loss that may g aive rise to a claim under this Policy, the Insured shall underiaks the

folliowing:

]

Upon the happening of any event giving rige 1o a claim, The Insured shall immediately
cortact the Compary and Intimate the claim through iis call center in writing at the

relevant policy issuing office. The phone nurmiber ior e call centsr is given in the

Schedule attached to this Policy.

RGICL — Reliarce EducationProtect Policy — Wordings
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b.

While intimating the ctaim, the Insured shall be required to furnish ali the requisite
information, such as:
1. Name of the Insured

The Insured’s contact details

Policy number

Date & Time of Loss

iLocation of loss

Nature of loss
" Cause of loss

Whether Police authorities has been informed

Estimate of Joss

© @ NGO A wN

(For Sections Hi, I, IV, VIILIX, Xi,XH XIII)

a.

On receipt of all the required information along with the claim form, the Company shall
appoint a Surveyor for assessing the loss/ claim within 72 hours of the receipt of
intimation from the Insured, if required.

The Insured shall allbw the surveyor fo inspect the lost/damaged properties/goods. The
Insured shall assist and not hinder or prevent the Surveyor in pursuance of his/her
duties. The Insured shall not abandoﬁ the insured property/items in the premises, nor
take any steps to rectify/remedy the damage before the same has been approved by
the Company or the Survayor.

The Surveyor shail communicate his/her report to the Company within 30 days of hts/her
appointment.

If the Company, on the receipt of & Survey Repor, finds that it is incomplete in any
respect, the Company shall require the Surveyor, under intimation to the in.sured, to

furnish an additional report on certain specific issues as may be required. Such a request

‘may be made by the Company within. 15 days cf the recaipt of tha original Survey Report,

The Surveyor on receipt of this communication shall furnish an additional report within
three weeks of the date of receipt of comimunication from the Company

On-receipt of the survey repart or the additional Survey Report, as the case may be
together with all complete ‘documentation to be furnished by the Insured, the Company

shall within & period of 30 days offer a setiiement of the claim to the Insured. !f the

Company. for any reasons {0 be recorded in writing and communicated 1o the insured.

desides to reject a claim undsr the poficy, it sha Il de so within & péricd of 30 days from

ihe receint of the Survey Repor or the additional survey repoT. &8 ihe czse mey be.

{For Sections V and Vi}

I the Insured Person shall sustain any bocily injury in respedt of which a ¢iaim is or m

made hereunder prompt written notice thereoi shal bs given 1o the Company as s

oy
i

[4S)

¥

it

(&)
o
m
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b.

Party Administrator {TPA). Ths Insured Persons tan & aval of cashisss hospiel

possible but in any event within fourteen days of the date of injury. If the Insured Person shall
die, notice of death shall be given by the nominees / legai representative(s) forthwith. AR
certificates, information and evidence whether fram a Medical Attendant or ctherwise
required by the Company shall be furnished at the expense of the Insured Person or nominee
or legal representatives, as the case may be, and shall be in such form and of such nature
as the Company may prescribe. The Insured Person must immediately after the occurrence
of any accident which may be the subject of a claim -hereunder obtain medical treatment
‘fallmg which the Company will not be liable for any consequence thereof. The documents
requn’ed are:
In case of Personal Accident Death claims
a. FIR from police authorities wherever necessary-{in case of accidents outside
resi'de‘nce) '
b. Death Cetificate from the Municipal Authorities
c. Post Mortem Report
In case of Personal Accident Disability claims
a. FIR from police authorities wherever necessary (in case of accidents outside
residence)
b Medical Certificate from the attending Medical Practitioner for the injury indicating
tha extent of disabi'lity
¢. Hospital Medieal Records.

(For Section Vil)

The Insured Person shali give immediate notice to the Third Party Administrator named Jn the
Schedule,by calling the toll free number as specified in the Schedule and alsc in writing at the
address shown in the Schedule with particulars as betow: Policy Number, Name of the
Insured Person avamng treatment, nature of cnsease / itnass / injury, name and address of
the attending Medical Practitioner. / Inspital/Nursing Heome and any other retevant
mormatlon This information also needs to be prov.ded io the Company immeadiately and
prior to availing treatment and in any case within 7 days, failing which the Company has the
‘right to treat the claim as in-admissible or to pay only a maximum. of 80% cof the adrhissitle

amount.

Cashiess Hospitalisation

The Company shalt provide cashless hospitalisation to the insurad Person inrough the n g

imit of Sum Insured mentionsad in the Schedule, sublect to ohtaining nre-auihorisation from the
o+

TEA.

o
el
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The Insured Person needs to submit to the TPA complete infermation of the disease, illness or
injury requiring treatment to be undertaken in a Hospital/ Nursing Home which is within the TPA
network, along with ceriification from the Medical Practitioner and/or Hospital/ Nursing Home.
Considering the above, the TPA shali issue pre-autherisation to the Hospital / Nursing Home
concemed for cashless hospitalisation for the treatment of the Insured Person upto the limit of
the Sum Insured specified in the Schedule.

However, cashiess hospitalisation will not be available if the treatment is undertaken in a non-
networked Hospital / Ni.lrsing Home, in which case, the Insured Person shall, after due
intimation about the hospitalisation details to the Company / TPA as mentioned hereinabove,
pay the hospitalisation expenses directly to the Hospital / Nursing Home concerned and claim

reimbursement from the Company for the same.

The Company will notify, from time to iime, the iist of Hospitals/ Nursing Homes within the TFA

network.

Where cashless hospitalisation is pre-authorised by the TPA, the Insured Person need not pay
the hospitalisation expenses for the treatment undertaken for diseases, illness or injury which
are covered under this Policy, and the same shalf be paid by the TPA directly o the Hospital/

Nursing Home.

Cashless hospitalisation benefit shall be limited exclusively to hospitalisation expenses incurred
for treatment undertaken for disease, ilnass or injury in 2 network Hospital / Nursing Home and

shalt not extend to cther benefits.

c. Claim Processing
The Third Party Administrator appointed by the Company will process the cleim on hehalf of the

Company and make all payments.

The Company requifes the insured Persons (o déliv.er to the Third Pary Adminisirator at their
own expense, within 30 days of the insured Person’s dischargs from Hospitel Narsing Home
(for post-hospitalisation expenses, completion of posivhospitaiisaiion neriod or completion of

treatment, whichever is earlier), any anc all imformai}on &nd documeniation ccnbeméng the

" claim or the Company's liability for it including but riet imitad fc:

i.  Duly filled claim form(s)

i, Original bfﬂs;.receipts and discharge/card from the Hosplial Nursing =ome - Medical
iil. Practitioner

iv. Original bilis from chemists supporied by propst Crescnption

v. Original Investigation iest reports and payment receipis
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vi. Medical Practitioner’s referral letter advising hospitalisation
vii. Original bills and receipts for claiming Ambulance charges
viii. Original bills, receipts and Medical Practitioner’s prescription for claiming benefits under

ix. external mobility aids and appliances.

If so, requested by the Company, the Insured Person will have to submit for a medical
examination by the Company’s or Third Party Administrator's Medical Practitioner as often as the

Company considers necessary.

11. Reinstatement of Sum insured (Applicable only to Sections 1, 11, 1V and VH! of '
‘the Policy): ) ' '

Position After the Claim:
a. After a clalm |s pald to the insured under this Policy, the Sum Insured of this Poiicy

- sha%l stand- dL’)‘Eed 16 TRE extent of the amount paid as ciaim.

b. The Insured has the optlon of reinstating the value of Sum tnsured under the Policy to
the original Sum lnsured under the Pdlicy by payment of additional premium to the
Company. '

C. Repﬁenishment of value will be done only after the Company receives a written request

from the Insured and premium is paid therefor.

At all imes during the period of this Policy the cover will be maintained te the full extent of the
respective Sum fnsured in consideration of which upon the settlement of any l0ss under this
Policy, a pro-rata pfemlum for the unexpirad period from the date of such Ioss 1o the expiry of

Policy period for the amount of such loss shall be payable by the insured fo the Company.

Where r%‘Ier a claim under the Policy, if the Sum insured is not reinsiated, (e tiability for any

subsequent claim shall be limitad to the baiance avaiiable Sum insured under the Policy.

The additional premium referred above shall be deducted from the nat oam m amount payable
under the Policy. The intention of this condition is to ensure continuity of the cover to the Insured
subject oniy to the Com any's rio. nt for daduction from ine claim amount. when seitled, of pro-reta

premium to be calcuiated from the date of oss till expiry of the Paicy.

it case the Insured immed

*he Sum insured as above.

12. Suhrogation

2
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In the event of payment under this Policy, the Company shall be subrogated to ali the Insured
/Insured Person's rights or recovery thereof against any person or organisation, and the
insured/Insured Person shall execute and deliver instruments and papers necessary to secure
such rights. The Insured/insured Person and any claimant under this Policy shall at the expense
of.the Company do and concur in doing and permit to be done, all such acts and things as may
be necessary or required by the Company, before or after insured /insured Person's
indemnificatibn, in enforcing or endorsing any rights or remedies, of of obtaining relief or
indemnity, to which the Company shall be or would become entitled or subrogated.

13. Contribution

If there shall be existing any other insurance of any nature whatsoever covering the same Insured
/ Insured Person whether effected by the Insured /Insured Person or not, then the Company shal!

not be liable to pay or contribute more than its rateable proportion of any loss or damage.

14. Fraudulent ctaims

If any claim is in any respect fraudulent, or if any false staternent, or declaration is made or used
in support thereof, or if any fraudulent means or devices are used by the insured/Insured Person
or anyone acting on hisfher behalf to obtain any benefit under this F’o'licy, or if a claim is mads

and rejected and no Court action or suit is commencead within twelve months afier such rejection

all benefits under this Policy shalt be forfeited.

15. Cancellation/iermination

Subject o no claim being reporied to the Company,this insurance may be terminaled at any
time at the request of the Insured/Insured Person, in which case the Company will retain the
premium at the short period rates (Given in the fable ‘beiow) for the time the F‘ci%cig has been in
force. This insurance may also at any time be ferminated at ihe option of the Company, ¢n 15
days’ notics,, to that effect being given to the insured, in which case the, Company shail be liable
to repay on demand a rateable proportion of the premium for the unexpired term fom the date of )

the cancellation.

Table of Short Feriod Scales
Period of Risk{Noct exceeding) | Prermium 1o be ?etainecﬁ {%0f the Annua
l Rate)
15 days T % T
1 Month - ) 15% T
2 Monthis 25%

RGICL — Beliance EducationProtect Policy — Wordings ‘
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3 Months ' 30%

4 Months 35%

5 Months 40%

& Months . 50%

7 Months 60%

8 Months - 70%

9 Menths ™ 80%

Exceeding 9 Months ~ Full Annual Premium.

16. Cause of Action/ Currency for Payment

No claim shall be payable under this Palicy unless the cause of action arises in India. All claims
shall be payable in India and in Indian Rupees only.

17. Policy Disputes

The parties to this Policy expressly agree that the laws of the Republic of India shall govern the

validity,'construction, interpretation and effect of this Policy.

18. Arbitrétion clause

[f any dispute or difference shall arise as to the quantum to be paid under this Policy (liability
being otherwise admitted) such difference shall independently of alt other guestions be refarred to
the decision of a sole arbitrator to be appointed in writing by the parties thereto or if they cannot
agree upon a single arbitrator within 30 days of any party invoking arbitration, the sama shall be
referred to a panel of three arbitrators, comprising of two arbitrators, one to be appoeinted by each
of the parties to the dispute/difference and the third arbitrator to be appointed by such twe
arbitrators and arbitration shall be conducted under and in accordance win ine provigions of 1"
Arbitration and Congciliztion Act, 1996.

[t is clearly agresd and understood that no difference or dispute shall be referabie 1o arbitration
as hereinbefore prowded if the Company. has disputed or not accepted lability, under o in

respect of this Palicy.

~ltis hereby expressly stipulatec and declared that it shall be a condition precedent 1o any right of

th

action of suit upon this Policy that the award by such arbitrater/arbitrators of the amouni ot th

ioss or damage shall be first ottained.

19. Renewal Notice

RGICL — Reliance EducationFrolect Poiicy — Wordings
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The Company shall not be bound to give notice that such is due. Every renewal premium (which
shall be paid and accepted in respect of this Policy) shall be so paid and accepted upon the
distinct understanding that no alteration has taken place in the facts contained in the proposal or
declaration herein before mentioned and that nothing is known to the Insured that may result in
enhancing the risk of the Company.

20. Notices
Any notice, direction or instruction given under this Policy shall be in writing and delivered by

hand, post, or facsimile to -

i In case of the Insured/Insured Person, at the address specified in the Schedule to this

Policy.
i In case of the Company, to the Policy issuing office / nearest office of the Company.

21, Customer Service

" |f at any time the Insured/Insured Person requires any clarification or assistance, the
: Ins_ured/lnsured Person may contact the Policy issuing office of the Company at its address

during normal cffice hours.

v

b W
N .;!rlf,-‘i

FR
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Ragistered Cffice: 13, Rellance Centre, Walchand mirachand Marg,

Reliance EducationProtect Policy
Schedule

Poticy Issuing Office:

Folicy No-

{ Deatails of previcus policy (in case of rengwal)
Previous policy No:
Date of exniry:

Date of proposal & dectaration:

Name and addrass of the Insurad:

Address of the Insured Educational Institution

Description of Educaticnal Institution:

Period of Insurance:

Basis of valuation for Section I, ILXII(B)
| Fire & Allied Perils

A. Building Sum Insured
i. Supersiructure Rs
ii. Plinth & foundation Rs
B. Contents Rs
Terrorism Opted For Yes/No
Il Burglary and Housebreaking
Contents Rs.

Il Electrical & Mechanical Appliances (Iltems are required to be covered on CNRYV basis )

Sr.No Description Make & Model Year of |dentification Sum Insured
manufacture no. (Rs)
IV Electronic Appliances (items are required to be covered on CNRYV basis )
Sr.No Description Make & Model Year of Identification Sum Insured
manufacture No. {Rs)

RGICL — Reliance EducationProtect Policy ~ Schedule
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C D
3
i

i Total !
TV Personal Accident — Empioyees (Teaching and Non-teaching staff)
S.No. . Name T Age | Designation i Tabls optzd Capital Sum |
o . . ; Far Insured {CS1)
(Rs) i
|
Reimbursement of medical expenses.due to accident Yes No
Vi Personal Accident — Student And Parent{ Earning Member) /Sponsor Guardian of Student
a. Student
Capital
Table : -
Sr. No < - Nominee Nominee Sum
Narme . Age ACIESS/COUFSE Opted Name Relationship Insured
For
Hs.
Total
Reimbursement of medical expensas due to accident Yes/No
Sum tnsured (Rs.)
b. Parent (Earning Member) /Sponsor Guardian (If Applicable)
Sr. No , Name of | Relation Table Nominee Nominee Cgﬁ&al
Name Age the -ship with Opted Name Relations insured
Student Student For hip s

104

RGICL - Realiance EducationProtect Policy — Schedule
RGI-Mi-43



e IANCE Deneral [nsurance

Apd Dhic s Ambae Do

- L
Reimbursement of medical expenses due to accident YasgiNe
Sum insured (Bs.) :

| Vit Hospitalization Benefit

Relationsn
ip with the
employge

a
SUM

ingurad

- Sr.

L No. Name of the Insurad Person (& Date oi

S PR Designation .
namss of family mambers) esig birth

o

Vil Money lnéurance

a) in transit- iimit pér carrying As.

b) In Safe-sum insured . ‘ Rs.

c) In Till-sum insured Rs.
IX Events
Description. : Limit of Indeminity

Material Damage '
Third Party Liability
ACA=AOY=RS. . i e

X Legat Liability

A. Towards Employees

No. of employees Nature  of Estimated Wages (Rs )
Work/duties

B. Towards third parties:  ADA=AOY=Rs...........cccoiin
Xl Infidelity/Dishonesty of employees

Sr.No. Name Designation Limit of liability ( Rs )

XIl Personal Belongings of Student/s
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il i

Ambami v

Name of the

Studer

Address

Date of Birth

Course/Class that the student Is currenily pursuing

Course Duration

Xil A Electronic Appliances

Sr.Ne |  Deseription Make & Mode! Year ¢f dentification | Sum insurad
; Manutasture h¥]s:
Xil B Personal Effects L
3r.No Detaills of the iems insured Number of itams of this tyos | Sun‘ Insurad (Bs.)
' 1
1
Xl Pedal Cycles ‘ S ) ) _
Sr.No Name of the Owner Cescription Make & Model | Year of Sum insurad
: Manufacturs
X1V Student Allowance
Smo | Name of the | Course/Class Course Number of Total Tuition Examinatic
Student the Student is | Duration (If | years/sem Tultion Fees paid n Fees, if
in Applicable) | esters until | Fees (Per for the applicable
graduation | academnic current
from Period) semesier/
school/coll Year
ege
XV — Professional Indemnity
Limits of Indemnity
a)} Any One Year (AQY)
b) Any One Accident (AQA)
Premium Details
Premium
Less: Discount (if any)
Net Premium
106
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t Add ‘| 12% Sarvice Tax

H f . e PR, . _ . :
i Add ¢ Education Cess (2% of Service Tax) :
| Add | Higher and Secondary Ediucation Cess (1% of Service Tax) !

| 1
{ Total Premium

Nota : In the gvent of dishonor of cheque, this policy document automatically siands cancelied from
mcepz‘;on frrcspeur.ve of whether a osparatﬂ communication is sanf or nct.

In wﬁness Wherem this policy has been signed at on_/ .
In case of any assistance with claims, please contact us on £1-22 -3033 8282 or emall us at
services, rc;lol@rehanceada com

. Forand on behah‘ of Reliance General insurance Company Limited

Authorised Signatory

Consolidated stamp duty paid vide Receipt No. 184147 dated 22.3.2007*
= Not applicable for the State of Jammu and Kashmir
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Reliance EducationProtect Poiicy

Premium Rating

Section No Section Rates (Per Mille)
J Fire and Allied Parnis AS per Inte;nal’ g‘gide for Fire
Portfelic
Il Burglary and Housebreaking 0.625
i Electrical and Mechanical Apgliances Asper Internal guide icr Machinery
: Breakdown
Y, : Elect-ronic Appliances As per Internal guide for Electronic
- Equipments
Personal Accident - Employees (Tedching and Nor- :
Vv . . ; 0.01
Teaching Staff)
VI Personal Accident - Student and Parent/Sponsor oo
' Guardian of Student ' - |
Vi Hospitalization Expensés As per Group Mediclaim Raling
VI Meney 0.5
X Events 1.5
Legal Ligbility
X A. Towards Employees As per Internal Tariff guide for WC
B. Towards Third Parties 0.2
e 2 (Floater Policies will be
Xl Infidelity/Dishonesty of Empioyees individually rated)
Xl Personal Belongings of Student '
A. Electronic Apgliances As per Internal guide for Eiectronic
Equipments
B. Personal Effects 0.55
X1 Pedal Cycle 2
XV Siudent Allowance 0.05
XV Professional Indemnity 0.5

Discount Structure
Section Discount

For covering a minimum of three sections, upto four sections 10%
For covering a minimum of five sections, upto six sections 15%
For covering more than Six Sections 20%
Low Claim Discount/High Claim Loading

Discount Percentage for favourable claim ratio:

Incurred Discount Percentage (%)

|Claim Ratio

Upto20% 25

21%-35% 20

36%-50% 15

51 % -60% 10

Renewal Discount
[1st Renewal 5%}
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2nd Renewal 10%,
3rd Renewal 1556
4th and above Renswal 2001

Good Features Discount

For Fire Secticn - Wili be governag by ihe discount pattern aperoved and in foroe for the Frg Class of
Business

For Enginesring Section - Will be governed oy the discount pattern aporoved and in force
Engineering Class of Business

Burglary/Money Section - securtty measuras - 5 {0 10%

Personal Accident - Will be governad by the discount pa‘fem in force for the GPA

Legal Liability towards Empioyees - Will be govemed by trie d!SuOUPl patiern inforce for the WG Folicy

{ cading of Premium

There will be ioading of prem!um on the bas.s of claim experlence ar merit rating or oiner specified
parameters. The extent of loading and other parameters will be decided pericdically-based on
experience. The authority to waive loading lies with the risk acceptance underwriting authority

1. All rates specified in the Underwriting rating manual are gross rates and
agency/commission/brokerage can be allowed on these rates as per the rules prevailing from time to
tima. In cases wherein there is no or lower procurement cost like agency commission, brokerage, the
savings thereof can be considered as further reduction from the rates

2. In order to meet competition, basic rate can be lowered by 3% at the Regional/Corporate ofiice leve
depending on the overall profitability/premium potential of the Insured
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Registarad Cific

Feliance Ce-iar, 18, Walcnand Hirachand Marg, Sallard Eslale, Mumbs]

_Reliance EducationProtect Policy

Claim Form

1. Policy Details

a. Policy.No.'.<
b, Dats of Registration
c. Paiicy issuing Office
T d. Intermediary Nams & Code 7 ) o T T
&, Period of Insurance

2. Insured’s Details -

A
ki

a. Name of ithe Insured

t. Address of the Insured

c. Contact Number of ths

Insured

d. Contact Person

e. Name of the Insured Person

f. Address of the Insured
Person

g. Contact Number of the
Insured Person

Please indicate whether claim is in respect of:

Fire & Allied Eer]!s‘

Electrical & Mechanical Appliances

Personal Accident (Student and Parent/

Sponsor Guardian of Student)

Money Insurance

Burglary & Housebreaking

Electronic Appliances

Personal Accident — Employees (Teaching and Non-Teaching Staff)

Hospitalization Expenses

Events

RGICL — Reliance EducationProtect Policy — Claim Form
RGi - Ml - 43
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! Legal Liahility

Parsonai Baiongings of Student

Fadal Cyeole

Frofessignal indemanity

infidelity/Dishonasty of empiovses

{ Siudent Allowancs

“Section | (A & B) - Fire & Allied Perils

Section il ~ Burglary & Housebraaking

i 1. Piease staie the address of the

‘premises at which the loss occurred

2. Whather the said premises weare

occupied at the time of loss?

3. Please give brief detalls of how
exactly the loss cccurred

4. Who discovered the loss?

Date and time of loss

Has a complaint been lodged with
the police?

(Note: Please aitach a copy of the Police
Compiaint, if the compliant has been
lodged. If this is not done, this may be
done immediately and a copy thereof be
furnished to the Company.)

7. Please state the total valug of
property upon the premises at the

time of loss

W

8. Is there any other insurance against the present loss under

please give full particulars

a. Insurance Company

b. Claim Amount

¢. Status
(Please attach a separate sheet if the
space is insufficient.)

9. Details of Contents & appliances --
Damaged/iost.
(Please atlach a separate sheet if the

any other policy? If so,

RGICL - Reliance EducationProtect Policy — Claim Form
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space Is insufficient)

Section il - Electrical & Mechanizal Apphames &

Section iV - Electronic Appliances

1. Datz and time of Loss

Cause of ioss

2
3. lem Number in ing policy schedule

I

Picase staiz whether the item |
damaged was under any guaraniee
from supplier, manufactursr! repairer i

If so, please state the nature of

guaranies and guarantes pariod.

[5. Did the equipment in question suifer

any earller damage due to accident? |
If so, please give particulars with

detaiis of repairs executad

6. In which section and for what
purpose  was  the  electronic

appliance(s) being used at the time

of breakdown/loss?

Section V — Personal Accident — Employees (Teaching and Non-Teaching Staff),
Section Vi — Perscnal accident {Student and Parent/Sponsor Guardian of Student) &

Section Vil — Hospitalization Expenses

1. Details of Accident/Sickneass:

2. When did the accident happen

a. Date
b. Time
3. Location

4. Full description of the
accident/sickness how, where it took

place:

Nature and extent of loss:

Amount claimed:

RGICL - Reliance EducationProtect Policy ~ Claim Form
RGI - Ml - 43
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And Dinicenma dmbram Crokes

a.

Ferscnal accidant

L. Hospitalizalion expensss
(7. Witness:
a. Name and Addrass
. Name and Addrass ‘
1 8. Treatment Details:
a. Namess of the Hospital clinic i
or Nursing Home whers the
, . |
Insured Person was treated I
L a
b. Address ‘ !
¢. Contact detalls: email: :
d. Fax:
g. Telephone '
f.  The Physician/ Surgecn whao
. attended on the Insured
person
g. Contact details: email
h. Fax
i. Telephone
j-  In case of an accident, have
the Poiice Authorities been
informed?
Attending Physician’s Statement for Personal Accident Claim and Hospitalisation
(To be filled up the attending doctor)
| 1. Name of Insured Person:
2. Age:
3. In case of sickness, please describe
the disease/iliness contracted:
4, Date of disease/iliness first detected
in case of accident, please describe
the nature of injury sustained by the
insured

RGICL — Reliance EducationProtect Policy — Claim Form
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0
.
I

8. Does the Cause of Accidenti as i
i

stated by the Claimani ally with ihs

Injuries noticed by you?

I 7. \Was ha undsr the influenca of
intoxicanis or drugs at the tims ¢f

accidant?

8. Are the dissase/iiness/injury being
treated traceable to any previcus

injuries/ disease/ infirmities?

Was the Claimant hospitalized? if s0

for what period

9
E
ﬁ.O. Details of treatment given and

Operations performed?

11. In case of disability due to accident,
Extent of Disability: (%.)
Whether the disability is recoverabie?

12. Has this accident been reperted to
" the Palice Authorities? If yas,

a. Case No:

b. Police Station

13. Doctor's Full name and Signature

a. Regn No:

tr. Doctor's Contact No

Date:

Place:

Section VIIl - Money Insurance

1. Date and time of loss

2. Date of discovery of loss

3. What were the places between which
money was in transit?

Location

Amount of money lost

6. Name of the person who reported
the loss (A copy of written statement
to be attached)

RGICL — Reliance EducationProtect Policy — Claim Form
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7. inwhose custody was the money a:

the time of the Inss?

8. Please provide details of the incident

i.e. how i happensd

9. Details of Polica Repori (cleasa ;

attach copy): N¢:

10 Place

» 11, Dals

Sestion 1X ~ Events

1. Date of the Event

2. Start date of avent:

3. End datse:

4. Date of ioss

5. Nature and Cause of loss:

6. ‘Whether the loss reported to

a. Police authority

b. Fire Brigade

7. Details of & appliances --
Damaged/iost.

Sub Section X -A — Legal Liability

1. Details of injured person

2. Address of the injured perscn

3. Please state the nature of work for
which the injured person was

employed.

Date of loss

Location of loss:

Natutre and cause of loss:

Nl o o &

Plaase describe the nature of injury
and part of body affected
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Al i o Ambang Grogs

8. In case of disablemsnt, pieass speciy the folowing:

a. What is the madical opiniar
on nature and axtsnt of

disabiement?

t. How iong is the disabiement !
expected 1o iast? (A copy of |
the fitness certific ig from .
attendant dector to be
cbtained after rétuming 10

work):

Suk Section X —B — Towards Third Parties

1. Details of injured perscn

Address of the injured person

Please state the nature of work
for which the injured person was

employed.

Date of loss

Location of loss:

Natutre and cause of loss:

N o ;|

Please describe the nature of
injury and part of body affected

e

In casz of disablement, please specify the following:

a. What is the medical
apinion on nature and

extent of disablement?

b. How longis the
disablement expected to
fast? (A copy of the
fitness certificate from
attendant doctor to be
obiained after returning
to work):

Section X| - Infidelity/Dishonesty of employees

1. Details of defaulting employee:

2. Address of the defaulting employee:

3. Please state nature of work for which
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the defautting employes was
Y

smployead.

Date of loss

s

Location cf loss

Date of discovery of loss

Date (s) of defalcation (s):

Nature of loss:

O op = ;o

How exactly was the defalcation - |

committed?

10, Have you taken any action against
the empioyee? ! g0, state the naturs ,' i

of action takan:

11. Has the loss been reported to the
Police? If so, state at which Police
Station and what action, if any has

been taken by them

Section Xil - Personal Belongings of student

Name of the student:

Date of loss:

1

2

3. Location of loss

4. Nature & cause of loss (please
describe the circumstances leading

{0 the loss

.5. Who discovered the loss and when?

6. Whether the loss reported to

a. Police authority

b. Fire Brigade (if applicable)

7. Description of the items
lost/damaged
(Pls attach a separate sheet if the above

space is insuffcient.)

Section XIll — Pedal Cycle

1. Name of the student

2. Date of loss

RGICL - Reliance EducationProtect Policy — Claim Form
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L#
[
Y

o Smgn,

Location of ioss

Date and year of Purchase

Manufacturer of the cycie

(9]

Mode!

S —

Cost of tha r\urchase
+

CirCLmstamec leading to icss

o @ N o

ifdus 1o accident, any third party ;

injury:

10. If yes, please givendetails of the
injured person: '

“Nams

11. Age

12. Address

13. Please describe the nature of injury

and part of body affected:

14, Any ligiation against the student

15. Amout of compensation the student

is ligelly liable (please attach proof):

Section XIV - Student Allowance

1. Name of the student:

2. Course/Class that the student is

current studying

Duration of the Course

Number of semesters/years

remaining

5. Reason for being unable to continue
the education for the current

semester/ year

6. Tuition fees that has been advanced
for the current academic period
(Please attach copies of the
bills/receipts)

Section XV — Professional Indemnity

1. Name of the person

2. Address of the person:

3. Contact no. of the person

RGICL - Reliance EducationProtect Policy — Claim Form
RGI - Ml - 43
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4. emall:
5. Dateoficss
6. Location of loss
7. Who is girectly rasgorsible for the

injury/ foss:

I3

8. Who has made the claim on vou 70
claim has been made in wr;'zing,i
attach a copy of the demand/legal

notice received and of tha till,

9. Name and Address.of the victinm:

10. Address of the berson:

11. Contact no of the person

12. Email:

13. Amouni claimed as damage from

you

14. Details of eye witness (if any) :

a. Name;

b. Contact no of the eyewitness

c. email

15. Has the incident been reported any
authority? If so, state to whom and
attach (A copy of the report
submitted):

16. What action, if any, has been taken
by the authority:

Important Guidelines

1. Issuance of the form is not an admission of I|ab|£|ty or a waiver of terms, conditions &
exceptions of the insurance coniract.

2. Please answer all questions completely. In case of |nsufhc|ent space, please attach an
additional sheet.

3. This is a mandatory form to be filled for all claims under any Part. Please answer all
questions completely. In case of insufficient space, please attach an additional sheet.

4. No claim under Accident & Sickness Section will be admitted without Doctor's Report as
per format (Attending Doctor's Report)

5. Please attach all bills, receipts, credit card slips pertaining to your claim

8. Faiiure to notify our contact center shall invalidate your claim.

7. Please return the form completed within Fourteen days of the loss together with the

relevant vouchers, documents etc.
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il Sbisy, 2~ dmband Dot

Authorization

I\We hargby warran! the truth of tha foregeing partisulars in svsry o
have made or shall maks any false or unirue statament, Suuprf—ss on
claim reimbursement ¢f the said expenses shall be absclutsiy Tu!’"k—;wt%d

i hereby authorize any hosgital, chysician, or other person who has altended or examined me,
furnish to the Company or its authorized represéniative, any and all information with raspec:
any iliness or injury, medical history, consuitation. prescrictions or trealment and copies of all
hospital or medical records. A Photosiar copy -of this authorzation shall be anc rad as
effective and valid as the criginal. '

£ull Signature of Insured/insursd Persons

Date:

Place:
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